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 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 RECENT  DISTURBANCES  IN  ASSAM  ON
 Lancuace  153४

 MR.  SPEAKER:  We  now  take  up  Call-
 ing  Attention  Motion—Shri  Priya  Ranjan
 Das  Munsi.

 SHRI  DINESH  CHANDRA  GOSWAMI
 (Gauhati):  Sir,  as*you  know,  in  Assam,
 the  students  had  ciiiled  off  the  strike  day
 before  yesterday.  Since  yesterday,  there
 is  normalcy.  A  discussion  at  this  stage
 may  create  complications.  In  view  of
 that,  I  appeal  to  the  good  sense  of  the
 House  and  good  sense  of  the  Members
 not  to  press  for  a  discussion  at  this  stage.
 I  am  not  saying  that  there  should  not  be
 any  discussion.  We  may  discuss  it  when
 the  Report  of  the  Commissioner  for
 Linguistic  Minorities  is  discussed.  Today,
 when  the  normalcy  has  returned  in  Assam,
 I  request  the  Members  not  to  press  for  a
 discussion  at  this  stage.

 Secondly,  on  this  Calling  Attention  Mo-
 tion,  no  name  from  amongst  Members  of
 Assam  has  come  in  the  ballot.  Tf  the
 questions  are  asked,  may  I  request  you
 that  at  least  one  Member  from  Assam  may
 also  be  permitted  to  ask  a  couple  of
 questions?

 MR,  SPEAKER:  When  I  was  about
 to  admit  this  Calling  Attention  Motion,
 I  had  the  same  doubts  in  my  mind.  But
 we  have  to  go  by  the  rules.  I  know
 some  Members  from  Assam  were  very
 much  interested  in  it.  The  ballot  has  not
 favoured  them....

 SHRI
 (Gwalior):
 you  like.

 ATAL  BIHARI  VAJPAYEE
 Yon  can  make  an  exception  if

 MR.  SPEAKER;  Once  an  execption  is
 made,  it  will  be  treated  as  a  precedent.
 We  are  having  a  discussion  on  the  Report
 of  the  Commissioner  for  Linguistic  Mino-
 tities  for  which  we  have  alloted  hours,
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 If  Mr.  Goswami's  appeal  is  accepted  by
 you,  that  will  be  better.  When  every-
 thing  is  coming  to  normalcy,  even  a  little
 mis-handling  which  I  do  not  think  will  be
 happening  may  sometimes  incits  some
 trouble.  I  hope,  all  of  you  will  keep  this
 factor  in  view.
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 Mr.  Goswami,  1  know  Members  from
 Assam  could  not  be  accommodated  by
 ballot.  I  am  helpless  in  that  matter.  Bal-
 lot  throws  us  out  from  this  House  also.

 SHRI  INDRAJIT  GUPTA  (<Alipore):
 There  seem  to  be  two  contradictory  points
 raised  by  Mr.  Goswami.  I  can  understand
 Mr.  Goswami's  appeal  though  I  need  not
 agree  with  it  that  this  discussion  should
 be  postponed.  But  in  the  same  breath,
 he  says,  if  it  is  permitted,  then  a  Member
 from  Assam  should  be  allowed  to  ask
 questions  as  if  that  will  solve  the  problem.
 That  is  not  the  point  at  all.

 MR.  SPEAKER:  May  I  take  it  thar
 in  the  broader  interest  we  postpone  it  for
 some  future  date?

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  No,  Sir.

 MR.  SPEAKER:  Shri  Priya  Ranjai
 Das  Munsi.

 SHRI  PRIYA  RANJAN  DAS  MUNSI
 (Calcutta  South):  I  call  the  attention  of
 the  Minister  of  Home  Affairs  to  the  foilow-
 ing  matter  of  urgent  public  importance
 and  1  request  that  he  may  make  a  state-
 ment  thereon:—

 “Recent  disturbances  in  Assam  on  lan-
 guage  issue.”

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI

 K,  ८  PANT):  It  is  a  matter  of  serious
 concern  to  Governnrent  that  there  has  been
 controversy,  tension  and  violence  in  Assam
 over  the  issue  of  medium  of  instruction
 at  the  University  stage.  The  districts
 maialy  affected  were  Kamrup,  Darrang,
 Nowgong,  Sib  Sagar  and  Dibrugarh.  Ac-
 cording  to  the  information  available,  31
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 persons  were  killed.  Of  these,  3  are  re-
 ported  to  have  died  as  a  result  of  police
 firing  and  18  due  to  riots  and  arson.  In
 respect  of  remaining  10,  the  precise  cir-
 cumstances  of  death  are  being  ascertained.
 760  persons  received  injuries  including  126
 police  and  other  personnel  on  duty.

 The  State  authorities  took  all  possible
 steps  to  deal  with  the  incidents  of  violence
 aad  lawl  Curfew  was
 imposed  at  a  number  of  places.  The
 number  of  persons  arrested  was  5690
 including  88  detentions  under  the  Main-
 tenance  of  Internal  Security  Act.  The
 Central  Government  have  been  in  close
 touch  with  the  State  Government  and  all
 necessary  assistance  by  way  of  deploy-
 ment  of  Central  forces  was  made  availabl:.
 Shri  कातता,  Ali  Ahmed  and  Shri  R.
 N.  Mirdha  visited  Assam  to  assess  the
 situation  and  assist  in  the  restoration  of
 normalcy.  During  her  recent  visit  to
 Shillong,  the  Prime  Minister  also  met
 different  sections  of  the  people  and  im-
 pressed  upon  them  the  need  for  restor-
 ing  peace.  It  is  a  matter  of  satisfaction
 that  the  students  of  Assam  have,  in  res-
 ponse  to  the  efforts  of  the  Chief  Minister,
 suspended  their  agitation.

 in  Assam

 There  has  now  been  a  perceptible  im-
 provement  in  the  situation  and  there  has
 been  no  incident  during  the  last  2  days.
 Any  solution  of  such  complex  issues  can
 be  found  only  in  an  atmosphere  of  peace
 and  therefore,  Government  seek  the  cr-
 operation  of  all  sections  of  the  House  and
 of  the  people  of  Assam  to  bring  to  bear
 on  this  subject  a  spirit  of  understanding
 and  accommodation.

 SHRI  PRIYA  RANJAN  DAS  MUNSI;:
 Before  I  put  any  question  to  the  Minister,
 I  wish  to  express  my  thanks  on  my  be-
 half  and  on  behalf  of  the  Youth  Congress
 to  the  students  and  youth  community  of
 Assam  who  called  off  the  agitation  to  bring
 Normalcy  in  Assam.  I  am  also  grateful
 to  the  matured  Bengali  youth  who  have,
 Politically,  avoided  the  provocation  not
 to  be  trapped  in  the  hands  of  foreign
 agents  to  make  the  situation  more  danger-
 ous.  Today  when  Mr.  Goswami  put  you-
 the  question,  Sir,  to  request  you  not  to
 Put  this  motion,  I  understood  his  senti-
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 ment.  Mr.  Speaker,  Sir,  in  Parliamentary
 democracy  it  is  the  Parliament  which  can
 guide  the  people  better  and  not  the  agent
 provocateurs.  I  -think,  are  responsible
 Members  of  Parliament  should  not  take
 this  issue  in  such  a  way  as  if  the  people
 of  Assam  would  face  another  danger.  1
 rather  believe  that  today  is  the  great  day
 of  the  birthday  of  Pandit  Jawaharlal  Nehru
 who  was  the  maker  of  modern  India,  who
 dedicated  himself  entirely  for  national  in-
 tegration,  and  we  should  not,  just  on  the
 minor  issue  of  language  and  others,  create
 a  situation  where  we  shall  lose  ourselves  for
 the  future.  So  far  as  I  understand,  Pandit
 Jawaharlal  Nehru  is  no  more  today  with
 us  and  many  more  leading  Members  of
 Parliament  and  responsible  leaders  of
 different  political  parties  would  be  no
 more  with  us  in  future;  the  students  and
 youth  in  Assam,  the  students  and  youth
 in  Bengal  and  all  over  the  country  would
 be  the  leading  pi  s  of  the  y  and
 they  are  the  considerable  partners  in  to-
 day's  game;  and  if  they  are  understood,
 the  things  should  be  over.

 Mr,  Speaker,  Sir,  I  like  to  analyse  the
 situation  from  a  broader  point  of  view.
 The  tragic  and  unfortunate  incidents  which
 have  shakened  the  social  and  political  life
 of  Assma  have  to  be  once  again  under-
 stood  from  the  national  point  of  view.  I
 myself,  as  a  fellow  comrade  of  the  youth
 community  of  Assam,  directly  close  to
 them,  know  this;  I  have,  ten  or  twelve
 times,  visited  Assam;  the  Bengalis  can
 speak  fluently  Assamese  and  the  Assamese
 can  speak  fluently  Bengali;  and  I  could  not

 derstand  this  diff  Why  these  shouts
 and  agitations  came.  Mr.  Speaker,  the
 basic  reason  is  this.  Parliament  and  all
 the  political  parties  should  dedicate  them-
 selves  entirely  to  bring  a  national  language
 of  the  country,  I  mean  Hindi;  if  we  have
 the  trouble  of  regional  languages  and  of
 linguistic  minorities,  if  you  go  on  adding
 these  things,  the  entire  integration  would
 not  be  reached.  I  say  this  not  because
 I  am  opposing  any  language  but  because
 of  this.  In  the  Soviet  Union,  after  the
 Revolution,  in  spite  of  having  many  differ-
 ent  languages  like  Uzbekistan  and  Kaza-
 kistan,  they  have  the  Roose  language,  the
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 [Shri  Priya  Ranjan  Das  Munsi]
 Russian  language;  the  Soviets  used  to
 speak  boldly  that  the  great  revolutionary,
 Lenin,  used  to  speak  in  this  language  and
 it  was  their  national  heritage;  the  Russian
 language  is  the  language  for  unity.

 Why  cannot  the  Indian  people  even  after
 25  years  of  our  independence,  consider
 that  Hindi  must  be  accepted  as  one  of  the
 basic  language  for  which  all  of  us  should
 dedicate  ourselves  and  know  what  is  Hindi?
 I  feel  ashamed  myself  to  speak  in  English
 on  the  floor  of  the  House  and  I  dream  of
 the  day  when  1  will  be  able  to  speak
 fluently  in  Hindi.  We  should  root  out  the
 linguistic  prejudices,  the  conservative  out-
 look  of  society.  It  is  a  fact  that  attempts
 have  been  made  to  malaign  the  Assam
 Government.  When  I  rise  to  speak  on
 this  occasion,  many  Members  may  have
 an  idea  that  I  belong  to  Bengal.  No,  Sir.
 I  represent  the  people  of  India,  as  a  Mem-
 ber  of  Parliament,  on  behalf  of  the  peo-
 ple  of  India,  I  do  not  consider  my  iden-
 tification  would  be  as  a  Bengalee.  I  like
 to  dedicate  myself  in  the  modern  India’s
 making  as  an  Indian  citizen.  It  is  not
 that  the  Assam  Government  is  opposing
 Bengalee.  If  that  is  so,  what  happened  in
 the  dark  days  of  Bangladesh  movement?
 The  Assam  Goverment,  the  Meghalaya
 Government,  the  Tripura  Government,
 the  Bengal  Government  all  stood  unitedly
 for  India,  for  the  revolution  of  Bangla-
 desh.  So,  I  do  not  consider,  it  is  because
 the  Assam  Government  failed.

 But  I  find,  Sir,  there  are  attempts  made,
 there  are  conspiracies  within  the  adminis-
 tration  partially,  within  the  Assam  Gov-
 ernment,  to  let  down  Assam  Government
 and  pollute  the  image  of  the  ruling  party.
 They  atiemp  to  divert  people's  attention

 from  the  economic  struggle  to  the  strug-
 gle  of  the  linguistic  problems  and  others.
 This  is  what  is  happeaing.

 Mr.  Speaker,  I  have  been  listening
 since  yesterday  to  the  hon.  Members  fram
 the  opposition,  particularly  the  Jan  Sangh
 and  the  Swatantra  party,  who  were  try-
 ing  to  provoke  the  House  by  saying,  CIA,
 ल.  Mr.  Speaker,  Sir,  1  can  give  a  lit-
 tle  bit  of  a  story.  A  doctor  was  examining
 ४  patient.  The  patient  put  a  question  10
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 the  doctor.  He  asked;  “Doctor,  you  tell
 me  that  I  am  suffering  from  typhoid.  Can
 you  show  me  what  is  typhoid?  “The  Duc
 tor  replied,  “Patient,  you  are  simply  try-
 ing  to  make a  joke  with  me.  1  cannot
 show  you  typhoid;  1  cannot  show  yoy
 malaria;  I  cannot  show  you  T.B.  It  is  only
 by  certain  symptoms  by  which  we  टान
 late  that  it  is  typhoid,  it  is  malaria.”  Mr,
 Piloo  Mody  and  others  are  simply  disturb-
 ing  the  House.  If  they  ask  what  is  CIA,
 I  can  simply  say,  1  cannot  show  you
 who  is  CIA,  but  I  can  show  you  the
 symptoms.  I  have  no  doubt  what-
 soever  about  this.  In  the  disturbances  in
 Assam,  in  the  disturbances  in  Aligarh,  in
 the  disturbances  all  over  the  border  States
 of  India,  what  do  we  find?  We  find,  these
 are  piloted  by  the  CIA.  These  are  piloted
 by  the  deeprooted  agents  of  the  CIA,
 who,  taking  advantage  of  Indian  democra-
 cy,  are  deliberately  doing  it.  My  question
 before  the  hon.  Minister  is  this.  Firstly,
 I  want  to  know  whether  it  is  a  fact  that
 the  whole  administration  of  the  Assam
 Government  has  miserably  failed  to  inform
 the  Central  Government  or  even  the  Chief
 Minister  to  assess  the  situation  properly
 with  regard  to  the  linguistic  minorities. ,
 This  is  my  first  question  My  second
 question  is  this.  1s  it  a  fact  that  a  section
 of  the  Assam  Government  official  of  the
 administration  non-cooperated,—not  only
 ‘non-cooperated’,  with  the  Chief  Minister,
 but  also  directly  or  indirectly  participated
 in  such  agitation  to  provoke  the  agents
 there?

 Thirdly,  Sir,......

 MR.  SPEAKER;  Only  one  question.

 SHRI  PRIYA  RANJAN  DAS  MUNSI:
 Thirdly,  Sir,  with  regard  to  the  tragic
 situation of  Assam,  what we  find?  I  am
 assured  by  the  Prime  Minister.  We  have
 seen  this  in  the  newspapers.  During  her
 stay  and  immediately  after  her  visit  the
 situation  is  coming  to  normalcy.  We
 should  not  provoke  the  situation  to  take
 a  serious  turn.  My  only  submissipn,
 Through  you,  to  the  youth  and  to  the  stu-
 dents  is  this.  Let  us  forget  about  Bengalee
 and  Assamese;  let  us  forget  whether  one
 is  a  Tamilian  or  Mysorean.  Let  ua  under-
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 stand,  India  is  in  our  hands,  and  we  shall
 be  able  to  solve  the  problem,  and  this
 problem,  can  be  settled  by  the  Linguistic
 Minorities  Commission.

 Sir,  teday  it  is  in  Assam;  tomorrow  it
 may  be  in  U.P.  Day-after-tomorrow  it  may
 be  in  Bengal,  ‘With  these  submission,  Sir,
 T  once  again  congratulate  the  students  and
 the  youth  of  Assam  who  have  withdrawn
 the  movement  in  order  to  bring  the  situa-
 tion  to  normalcy.  I  request  the  hon.
 Minister  of  Home  Affairs  to  reply  to  these
 questions.  Thank  you,  Sir.

 SHRI  ६.  C.  PANT:  I  am  frankly  sur-
 prised  at  the  interruption  from  the  Benches
 opposite,  because  1  think  that  my  hon.
 friend...

 AN  HON.  MEMBER:  The  problem  is
 there.

 SHRI  K.  C.  PANT:  But  he  put  the  prob-
 lem  before  us  in  a  perspective  which  I
 admire...

 SHRI  K.  5.  CHAVDA  (Patan):  That
 was  not  according  to  the  Rules  of  Pro-
 cedure  of  the  House.  He  had  made  a
 speech.

 SHRI  ह.  C,  PANT:  I  would  have
 thought  that  any  Indian  who  sees  this
 problem,  or  who  would  like  to  see  this
 problem  in  the  broader

 perspective  would,
 I  am  sure,  appreciate  the  spirit  in  which
 be  had  made  the  statement.  I  fully
 endorse  the  sentiments which  he  had  ex-
 pressed  about  national  integration and  the
 crucial  role  of  youth  in  promoting  na-

 tional  integration and  the  responsibility  of
 Parliameat  in  giving  a  lead  in  this  matter.

 I  also  agree  with  bim  that  the  question
 of  national  language  is  owe  which  is  link-
 ed  with  up  this  broader  question,  and  the
 strengtheaing of  the  national  language  is
 certainly  ane  of  the  importance aspects  of
 this  whole  matter  af  the  medium  of  ins-
 traction  in  all  parts  of  the  country;  that  is
 coming; we  have  to  we  thead.
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 So  far  as  hig  question  regarding  the
 Assam  Government  is  concerned,  namely
 whether  the  Chief  Minister  was  informed
 of  the  linguistic  trouble,  I  would  like  to
 inform  my  hon.  friend  that  the  Chief
 Minister  was  very  much  alive  to  this
 problem  and  did  not  require  to  be  inform-
 ed  by  his  officers.  He  was  fully  in  touch
 with  all  sections  of  the  people  in  As3am,
 He  had  been  taking  a  very  active  interest
 in  finding  a  way  out  of  these  difficulties
 and  in  trying  to  prevent  any  kind  of  out.
 burst  in  Assam.  He  had  been  doing  it
 for  months,  and  he  hed  been  in  continuous
 consultation  with  the  different  sections  of
 the  people  in  Assam,  and  wherever  there
 has  been  failure  on  the  part  of  the  ad-
 ministrative  machinery  in  Assam  in  deal-
 ing  with  the  law  and  order  situation,  the
 Assam  Government  has  taken  action  and
 it  has  suspended  certain  officers.  So,  I
 shall  not  say  that  there  has  been  absolute-
 ly  no  failure,  but  I  would  say  that  the
 Assam  Government  has  taken  prompt
 action  against  these  officers  in  case  where
 these  failures  have  come  to  light.

 The  Prime  Minister's  visit  was  certain-
 ly  followed  by  an  improvement  in  the
 situation,  and  I  have  already  said  in  my
 statement  that  at  present  the  situation  ह
 very  much  better  and  there  have  been  no
 incidents  in  the  last  few  days.  Finally,
 I  endorse  my  hon.  friend's  appeal,  parti-
 cularly  b  he  is  d  with  youth
 organisations,  to  the  youth  of  Assam  [0  ह...
 this  problem  in  the  all-India  perspective
 and  not  be  lost  in  the  minor  issues  but
 try  to  get  over  the  heat  and  emotion  of
 the  moment.

 SHRI  प्र.  अ  MUKERJEE  (Calcutta-
 North-East):  Before  I  proceed,  I  would
 like  to  reassure  our  colleages  from  Assam
 that  we  have  not  the  least  little  chauvinigt
 intention  in  trying  to  put  across  the  laa-
 guage  difficutly;  on  the  contrary,  a  parlia-
 mentary  airing  of  views  im  regard  to
 Assam  might  help  a  solution  of  the  situs-
 tion.  {  would  like  to  ask  you  also,  आं,
 if  you  do  aot  mind,  if  you  have  withdrawn a  direction,  which  as  far  as  I  know,  used
 to  be  observed,  that  replies  by  Ministers

 to  calling-attention-motices would  be  made
 available  to  those  who  had  asked  for  tham
 earlier;  wo  sever  had  anything  ef  that  sort.
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 {Shri  H.  N.  Mukerjee]
 As  far  as  I  know,  I  made  enquiries  at
 about  a  quarter  to  twelve,  and  we  did  not.
 get  a  copy  of  such  replies.

 This  is  the  sixth  time  when  ostensibly
 over  the  language  problem  serious  riots
 have  erupted  in  Assam,  1960  ig  very  fresh
 in  our  minds,  b  it  had  itated  a
 visit  by  a  parliamentary  delegation.  £0,
 for  all  of  us,  it  is  a  shame  that  lootiag,
 arson  and  killing  even  takes  place  against
 innocent  people  on  the  ground  only  of
 their  belonging  to  one  particular  linguistic
 unit  or  the  other.

 It  goes  without  saying  that  unless  a
 bold,  effective  and  imaginative  policy  is
 pursuad,  our  strategic  frontier  in  the  cast
 which  is  Assam,  which  is  for  many  historic
 reasons,  rather  vulnerable,  would  become
 a  happy  hunting  ground  for  foreign  agents
 and  reactionaries  who  are  proliferating  in
 this  country.  This  is  bound  to  happen
 unless  we  take  some  really  serious  steps
 in  this  matter.

 I  was  very  surprised  when [  noticed  from
 the  papers—I  think  it  was  yesterday—
 that  the  Governor  of  Assam,  who  hap-
 pens  also  to  be  the  Governor  of  the  four
 other  contiguous  States,  Shri  प.  K.
 Nehru,  had  decided,  surely  with  a  clear-
 ance  frorm  the  Prime  Minister,  that  this
 was  the  time  for  him  to  go  to  New  York,
 I  do  not  know  if  the  intention  is  to  beard
 the  CIA  in  its  own  den  and  I  also  do  not
 know  if  Shri  B.  K.  Nehru  is  the  right
 person  to  do  that  job,  But  it  does  seem
 very  peculiar  when  the  agitation  has
 been  suspended,  and  not  withdrawn,  that
 the  Governor  of  the  State,  who  is  also
 the  Governor  of  four  other  contiguous
 States,  which  would  be  in  trouble  if,
 there  is  trouble  in  that  region,  goes  of
 on  a  spree  of  whatever  sort  it  might  be.
 May  be  he  is  joining  our  delegation  to
 the  UN.  Possibly  the  Government  is  in
 search  of  capable  people  to  be  in  the
 delegation,  I  do  not  know;  but  it  does
 scem  entirely  peculiar  and  extraordinary
 that  at  this  point  of  time  the  Governor

 NOVEMBER  14,  1972  Assam  on  Language
 Issue  (CA)

 of  all  these  States  in  that  region  pops
 off  to  somewhere  and  says  in  Calcutta  to
 interviewers  at  the  airport  fhat  every
 thing  is  lovely  in  the  Assamese  garden.
 A  little  too  much  when  curfew  seems
 to  continue  even  in  some  places  now.
 If  the  Governor  goes  off,  if  this  is
 exactly  what  has  happened,  that  makes
 us  feel  that  the  Government  being  neither
 effective  nor  realistic  nor  being  imaginate-
 ly  engaged  in  tackling  this  problem.
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 I  do  not  blame  the  poor  Assam  Gov-
 ernment  nor  the  Chief  Minister  who
 seems  to  have  good  intentions,  who
 seems  to  have  made  some  effort,  from
 what  we  have  learnt,  to  step  the  deprad-
 ations.  But  I  do  blame  the  powers  that  be
 in  this  country.  The  Central  Government
 is  run  by  the  same  party  which  runs  the
 administration  in  Assam  and  it  should  do
 something  in  this  regard,  because  as  Shri
 Das  Munshi  also  hinted  in  whatever  observ-
 ations  he  made—compliment  him  in  that
 part  of  his  statement  where  he  stressed
 the  idea  of  Indian  integration,  but  there
 were  other  parts—there  was  difficulty  in
 the  Congress  ranks,  there  are  disrupters,
 deviationists,  saboteurs  and  reactionaries
 of  the  crudest  colour  inside  the  Congress
 camp  who  have  brought  about  this  situa-
 tion  in  Assam  (Jnferruptions).  उ  would
 like  to  ask  Shri  Pant  he  hag  the  power
 of  attorney  from  the  Prime  Minister  in
 regard  to  answering  this  question—if  he  is
 aware  of  the  existence  of  an  organi-
 sation  called  the  World  University  Service.
 which,  as  all  Assamese  know,  is  a  tainted
 organisation  full  of  foreign  mercenaries
 of  various sorts  as  well  equipped  as
 they  can  be  to  do  all  sorts  of  subversive
 operations  in  this  country.  This  World
 University  Service  has  its  tentacles  prin-
 cipally  in  every  college  in  Assam  and  it
 has  distorted  and  diverted  the  student
 movement  of  that  State  and  it  has  lent
 a  bad  name  to  the  Assamese  students
 who  are  in  the  All  Assam  Students  Orga-
 nisation,  I  know  that  where  there  is  a
 real  organisation,  as  in  Gauhati,  the
 Assamese  students  have  come  forward  to
 prevent  the  kinds  of  thing  that  have
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 happened  in  certain  other  areas.  But
 it  is  because  of  the  crude  work  done  with
 impunity  by  these  foreign  agents  and  their
 native  collaborators  who  are  in  plenty  in
 this  country,  it  is  on  account  of  these
 people  that  in  Assam  this  sort  of  situation
 could  go  on.

 I  would  also  like  Shri  Pant  to  explain  to
 Us  how  it  was  that  when  early  in  October

 the  Congress  along  with  my  party,  the
 CPI,  had  tried  to  jointly  organise  big  anti-
 price  rise  morchas  the  All  Assam  Students
 Organiation  suddenly  gave  a  call  for  an
 Assam  Bandh  and  nearly  a  imillion  copies
 of  circulars  were  printed  and  distributed  in
 a  place  like  Assam  where  logistics  of  dis-
 tribution  and  the  mechanism  of  printing
 are  extremely  primitive  in  comparison  with
 other  areas  of  the  country,  But  this  could
 be  done  because  of  the  assistance  which
 had  come  from  certain  foreign  sources
 whose  champions  appearing  to  be  running
 all  over  our  apparatus  in  the  different
 areas  of  our  society.

 I  would,  therefore,  like  to  know  from
 Government  what  exactly  is  being  done  by
 Government  to  do  something  to  implement
 the  10-party  appeal  issued  on  the  17th
 October,  1972,  an  appeal  which  was  signed
 by  Shri  Lalit  Kumar  Telay,  President  of
 the  Assam  Pradesh  Congress  Committee
 along  wish  leaders  of  other  parties,  the
 CPI,  CPM,  PSP,  and  I  do  not  know,
 what  others.  There  are  so  many  other
 parties—10  parties,  but  including  the
 Congress,  CPI,  CPM,  PSP,  who  are  the
 only  parties  that  matter;  they  had  come
 together  and  given  a  statement.  On  the
 basis  of  that  something  had  to  be  done,
 and  I  am  told—I  do  not  know  that  Mr.
 Sarat  Chandra  Sinha,  the  Chief  Minister,
 had  agreed  to  do  something  in  regard  to
 this  matter,  but  nothing  could  be  done  be-
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 ed  with  faction,  is  walking  into  the  net
 which  is  blessed  by  the  CIA  and  other
 saboteur,  foreign  reactionaries  coming  and
 manocuvring—the  agencies  which  they  had
 set  up  there.  That  is  why  the  Assam  trou- bles  have  taken  place.

 Therefore,  I  would  like  to  know,  since
 the  movement  has  not  been  suspended,  and
 in  spite  of  the  appeal  and  the  personal  pre- sence  and  magnetism  of  the  Prime  Minis-
 ter,—what  the  students  did  the  next  day.
 was  to  call  off  the  bandh  or  something  like
 that,  mass  satyagraha  or  something  like
 that,—they  did  not  immediately  act  accord-
 ing  to  her  desire.  Therefore,  something
 must  be  brewing,  and  so  we  cannot  leave  it
 to  those  people.  I  know  this  means  that
 so  far  as  the  serious  political  parties  are
 concerned,  including  mine,  whether  it  is
 the  Congress  or  the  other  parties  concern-
 ed,  it  is  a  confession  of  failure  on  our
 part,  that  sundry  students  or  young  people
 can  come  forward  and  join  together  with
 the  most  mischievous  elements  and  bring
 about  a  disaster  of  this  sort  to  the  whole
 country.  It  is  a  confession  of  failure  on
 our  part,  but  Government  have  the  first
 rsponsibility,  and  the  Government  have  to
 come  forward  and  see  to  it  that  something
 is  done  for  that  purpose.  The  10-party
 appeal  of  the  17th  October  is  something
 on  the  basis  of  which  we  can  have  short
 term  solution  of  the  problem  to  make  sure
 that  there  is  no  repetition  of  the  kind  of
 calamitous  situation  that  has  taken  place
 recently  for  the  last  few  weeks,  and  a  lorg
 term  solution  which  would  make  something
 of  the  job  in  regard  to  the  Assam  picture
 in  this  regard.

 I  would  like  also  to  know  if  the  North
 Eastern  Council,  about  which  we  heard  a
 great  deal  when  there  was  a  provision  in
 the  Statute-Book  in  that  regard,  is  being

 cause  of  certain.internal  squabbles  of  the
 uglier  quarter  in  so  far  as  the  Assam  Con-
 eress  party  is  concerned.

 I  would  like  very  much  the  Governmnt
 to  come  forward  and  say,  as  the  agency
 Tesponsible for  the  integration  of  this
 country, what  they  have  done.  But  their
 own  party  which  is  represented there  riddl-

 ight  to  be  brought  into  play  so  that  when
 the  long  term  solutions  of  language  and
 oher  problems  appertaining  to  minorities
 are  attempted,  the  North  Eastern  Council
 would  fit  into  the  picture  and  certain
 guarantees  may be  put  in  which  could
 satisfy  all  the  minorities  who  are  there,  who
 are  very  much  in  the  picture  im  so  far  as
 Assam is  concerned.
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 [Shri  H.  N.  Mukerjee]
 I  wish,  therefore,  the  Government  to

 come  forward  and  give  us  something  which
 wuld  be  satisfyng  not  only  to  Parliament
 but  to  those  people  in  Assam,  Particularly the  linguistic  minorities  who  are  in  great
 xrouble  and  who  are  seething  in  insecurity.
 We  receive  letters,  telegrams  and  all  sorts
 of  other  things  which  show  how  appal-
 ling  the  conditions  are,  to  which  they
 have  been  reduced  by  the  depredations  of

 -§  handful  of  people  who  are  foreign  re-
 actionaries  and  other  kinds  of  reaction-
 aries  who  are  supposed  to  have  brought
 about  this  kind  of  situation  in  Assam.

 SHRI  ह.  C.  PANT:  Everyone  in  this
 House  will  condemn  the  loothing  and
 arson  which  were  in  evidence  in  Assam,
 and  the  sufferings  of  innocent  people.

 Sir,  my  hon.  friend  Shri  Mukerjee
 wanted  us  to  have  a  more  imaginative
 Policy  for  Assam,  I  would  welcome  any
 concrete  suggestions  from  him  as  to  how
 we  could  solve  this  problem.  I  would
 welcome  concrete  suggestions  as  to  how
 the  emotions  that  had  been  raised  could
 be  cooled  down,  because  there  is  a  cer-
 tain  history  to  this  problem  to  which  he
 himself  referred.  When  emotions  are  in-
 volved,  it  is  a  delicate  question  and  any
 help  we  can  get  from  senior  Memers  like
 him  will  be  most  welcome.

 The  burden  of  solving  these  problems
 rest  on  the  elected  members  of  the  legisla-
 tures,  and  the  governments  of  Assam  and
 the  other  States  in  that  region  and  not
 on  the  Governor,  and  so,  the  Governor's
 absence  should  not  come  in  the  way  of
 the  governments  there  being  actually
 effective  in  finding  a  solution  to  these
 preblems.  Actyally  the  other  Govern-
 ments  are  pot  at  all  concerned;  it  is  lucki-
 ly  a  matter  which  is  confined  to  Assam
 and  the  Assam  Government  is  engaged  in
 the  task  of  finding  a  solution,

 Shri  Mukerjee  said  that  the  Chief  Mi-

 Minister  of  Assam  had  been  trying  to  curb violence  in  Assam  and  the  Centre  should
 have  helped  him.  I  can  assure  him  that
 the  Centre  has  been  trying  to  help  in  any

 "way  posible;  it  is  a  problem  which  the
 ‘people  of  Assam  and  the  Government of
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 Assam  will  have  primarily  to  tackle  be-
 cause  it  involves  the  universities,  medium
 of  instruction  and  so  in  _which  are  State
 subjects;  the  low  and  order  is  also a
 State  subject.  But  to  the  extent  thar  we
 can  help,  certainly  we  shall  try  to  help in  every  way  possible.
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 As  to  the  different  parties  in  Assam
 pulling  together,  I  entirely  agree  with  him;
 it  is  a  matter  in  which  all  parties  in
 Assam  will  have  to  pull  together.and  solve
 the  problem.  I  am  sure  that  all  the  par-
 ties  in  Assam  just  now  are  engaged  in
 the  task  of  finding  a  solution  to  the  pro-
 blem.  He  suggested  that  the  North-eas-
 tern  Council  might  be  called  to  consider
 this  matter.  I  shall  suggest  that  even  if
 these  ideas  were  to  be  considered,  this  per-
 haps  is  not  the  stage  at  which  to  consider
 it  in  the  wider  context  because  it  might
 widen  the  area  of  controversy;  at  this
 stage  perhaps  if  we  concentrated  on  the
 problem  as  it  is  before  us,  it  might  be
 better  to  find  a  solution  in  the  context  of
 Assam,  bearing  in  mind  the  wider  impli-
 cations  of  the  solution  because  it  will
 have  wider  implications,  I  agree.

 It  is  a  delicate  question  but  from  the
 way  in  which  there  has  been  an  effort  on
 the  part  of  al]  concerned  to  restore  peace
 and  normaley  and  find  a  solution  and
 from  the  nature  of  the  questions  that  have
 been  put  here,  it  is  evident  that  there  is
 goodwill  and  there  is  a  sincere  attempt
 to  find  a  peaceful  solution  to  the  problem,
 ‘Given  this  goodwill  and  understanding,
 we  hope  that  this  question  will  be  solved
 primerily,  as  I  said,  by  the  people  of
 Assam  and  the  Chief  Minister,  and  with
 our  assistance;  I  hope,  with  the  assistance
 ‘of  Parliament,  if  that  becomes  necessary.

 SHRI  ४.  ४.  DASCHOWDHURY
 (Cooch-Behar):  While  appreciating  the
 bon.  Minister's  statement,  showing  a  good
 gesture  and  concern  at  what  has  happen-

 ed  in  Assam,  I  must  say  that  it  should  be the  endeavour  of  all  of  us  concerned  to
 about  happy  relations  and  to  miti-

 ‘gate  all  unhappy  ‘incidents  ‘and  to  act  as
 ‘Indians  first.  The  situation  in  Assam  is
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 very  complex,  not  only  delicate.  The  inci-
 ‘dents  that  have  been  happening  even  to-
 ‘day,  though  temporarily  that  has  been  sus-
 ipetided,  each  has  its  long  history  since
 the  partition of  the  country.  Tt  ia  not  the
 occasion  to  make  a  detatied  account  of  all
 these  developments.  Since  1947,  what  has
 been  happening  in  Assam  in  regard  ‘to
 language,  from.  time  to  time,  is  highly  de-
 plorable.  It  is  the  intention  of  all  of  us
 concerned  to  come  to  a  happy  compromise
 solution  so  that  all  people  living  in  ‘that
 Part  of  the  country  may  live  as  happily  as
 possible.  But  certain  instances  most  be
 raised  and  focussed  in  order  10  under-
 stand  this  complex  situation  prevailing  in
 Assam.  It  is  known  that  this  sort  of
 violence  and  troubie  had  happened  in
 Assam  ‘in  a  similar  fashion  in  1948,  it
 was  there  in  1949,  1950,  1954,  1960  and
 ‘thereafter,  and  it  is  there  even  today.

 1  would  first  of  all  appeal  to  the  Gov-
 ernment  of  India,  by  asking  if  they  will
 consider  finding  a  durable  and  lasting
 solution  so  that  this  sort  of  trouble  may
 not  recur  in  future?  Here  I  am  not  in
 ४  position  to  put  forward  #  solution
 straighaway.  It  is  ४  vexing  probem.
 ‘It  is  a  fact  that  this  has  been  micnacing,
 shocking  and  it  had  been  happening  in  2
 most  clandestine  way  since  the  pertition  of
 the  country.  And,  how  ?

 If  we  see  the  census  figures  (unfor-
 tunately  we  cannof  have  any  census  figures
 for  1941  because  of  War)  from  1931  to
 1951,  the  number  of  Assamese  speaking
 people in  Assam  had  increased  by  150  per
 cent.  In  the  course  of  two  decades,  from
 1931  to  1951,  it  is  impossible  that  the

 Population  of  that  particular  region  could
 increase  by  leaps  and  bounds,  by  150  per
 cent.

 SHRI  ‘BISWANARAYAN  SHASTRI
 (Lakhimpur):  ‘At’  the  tithe  ‘of  ‘partition  of
 ‘India,  Sylhet,  a  bre  “Bengalf-epebking  dis-
 trict,  had  been  ‘fakén  ‘away  ‘fom  Missdin.
 Pertiaps,  “it  wits  Mot  “taken  “into  Acboiat.
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 SHRI  B.  K.  BASCHOWDHURY :  You
 are  absolutely  correct.  The  figures  I  am
 quoting  ere  mitts  the  Sylhet  district.  In
 1934,  the  Assamese  speaking  people
 umber  19,92,291,,  1  have  the  figure
 certified  by  the  reference  section  of  the
 Parliament.  fn  1951,  it  had  gone  up  to
 ‘49,71,220.  “This  ‘figure  is  minus  that
 Sylhet  district.  In  1931  the  percentage
 was  32.32.  Fh  1951  it  had  gone  up  to
 56  per  cent.  This  is  a  Giological  miracle.
 In  a  decade,  for  each  ten  year  period,  the
 increase  can  be  10  to  15  per  cent,  So,
 in  fhe  course  of  20  years,  it  could  have
 increased  from  19  lakhs  to  say,  27  or  28
 or  even  30  lakhs.  But  I  cannot  under-
 stond  how  it  has  gone  up  to  49  or  50
 lakhs.  In  1931,  the  percentage  of  Bengal)
 speaking  population,  minus  the  Sylhet
 district,  was  27.56,  But  in  1951  it  came
 down  to  16.94  per  cent.  The  total
 population  of  Assam  in  1931,  1951  and
 1961,  has  increased  by  10  to  15  per  cent
 in  ten  years.  Now  where  have  the  other
 linguistic  minerities  gone?  They  ‘must
 have  been  included  in  Assamese  speaking
 people,  Anyway,  I  am  not  going  into
 that  detail.  As  I  said,  it  seems  to  be  a
 biological  miracle.  ॥  ऊ  impossible,
 whatever  way  you  consider  it.  Because
 one  can  never  cheat  arithmetic  for  ever,
 although  Census  figures  could.

 What  was  the  attempt?  The  attenipt
 was  thdt  the  State  ‘of  Assam  should  only
 belong  to  the  Assamese  speaking  people.
 This  desire  of  certain  sections  of  people
 living  in  ‘Asda  ic  highly  deplorable.  T
 will  -sithply  appeal  at  this  stoge  that  the

 ‘gentlemen  who  are  ‘thitiking  on  ‘that  ‘line
 #hould  récohsidér  ‘their  ‘views,  Assam  or

 "Beétigdl  or  Bihar  or  any  part  of  this  ‘coun-
 try  shodfd  be  the’  place  fo  live  in  for  every

 ‘Indian.  Now,  evén  with  this  jugglery  of
 ‘census  figures,  acterding  to  the  1951
 ‘cehsus  figure  the  pércentage  of  Assamese
 speaking  people  was  ‘56.  In  "1961,  it  was

 “§7:14,  Can  we  dome  to  this  uAderstanding
 ‘frat  ‘Grily  ‘beeause  “57  ‘per  ‘dent  of  the

 “population  of  ‘a  paértituler  State  speak  in

 ‘Otte  ‘Hrigtiaige.  “that  “State  #howld  be  “an
 ilingual'’?  "The  'H@ine  “Mnitetor  knows  ‘that

 ‘onthe  Basis  6f  the  RE  Réport,  in  1966,
 “a  riéindrinid Gh  ‘tnd  as  ‘the  Government
 of  India  Meaveridtimn,  1956,  twas’  afopted
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 [Shri  B.  K.  Daschowdhury]
 in  constitution  with  all  the  Chief  Minis-
 ters,  There  has  been  specifically  stated
 that  if,  in  any  State,  the  Percentage  of
 Population  speaking  a  particular  langu- age  is  70  per  cent  or  more,  that  State
 only  can  be  regarded  as  unilingual  State.
 If  it  is  les¢than  70  per  cent,  the  languages
 of  the  other  linguistic  groups  have  to  be
 Tecognised  as  the  State  languages;  it  may be  the  second  language,  third  language  or
 the  fourth  language  but  it  will  be  one  of
 the  State  languages.  The  complex  situa-
 tion  in  Assam  is  that  there  are  so  many
 languages.

 SHRI  D,  BASUMATARI  (Kokrajhar):
 May  I  submit  for  the  information  of  the
 House  that  the  figures  furnished  by  the
 hon.  Member  are  wrong?  We  are  not
 compelling  the  non-Assamese  speaking
 people  to  take  up  Assamese  आ  the
 schools.  They  took  to  Assamese  volun-
 tarily.

 MR,  SPEAKER:  May  I  appeal  to  all
 of  you,  including  Shri  Daschowdhury,
 that  we  should  not  enter  into  the  con-
 troversial  field?  By  bringing  up  these
 figures  you  are  raking  up  the  same  issue
 which  we  are  trying  to  avoid,  and  the
 whole  effect  of  that  appeal  would  be  lost.
 I  think  your  predecessors  were  very  care-
 ful  about  it.  I  would  request  you  also
 not  to  enter  that  controversial  field  but
 come  to  the  question  straight,

 SHRI  B.  K.  DASCHOWDHURY :  I  am
 very  thankful  to  you,  Sir.  I  am  not  going
 into  the  details  in  such  a  way  as  to  raise

 a  controversy.  1  am  bringing  to  the  notice
 of  the  government  that  there  are  many
 other  telling  facts,  and,  in  view  of  that
 Bituation,  we  must  resolve  this  problem.
 There  ere  instances  where  certain  lingui-

 आंट  minorities  have  been  denied
 thelr
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 SHRI  D.  BASUMATARI:  We  are  not ordinary  ‘Members.  I  am  representing that  part  of  the  State  have  in  Parliament for  more  than  20  years, .

 MR,  SPEAKER:  He  is  not  referring  to
 you.

 SHRI  0.  BASUMATARI:  The  facts
 and  statistical  position  should  be  correctly mentioned,

 MR.  SPEAKER:  Why  do  you  think
 that  he  is  referrifig  to  you?

 SHRI  B.  K.  DASCHOWDHURY :  This
 is  the  whole  crux  of  the  problem.  Let
 the  Government of  India  consider  how  to
 solve  the  problem,  because  all  these
 ‘figures  havé  Geen  manipulated.  The  Gov-
 ‘ernment  of  India  mist  have  to  ensure  that
 all  the  linguistic  minorities  now  living  in
 Assam  will  be  given  adequate  protection
 under  the  provisions  of  articles  29,  30  and
 3505  of  the  Coustitution  of  India.  Of
 course,  the  Linguistic  Minorities  Commis-
 sioner  is  there  and  his  report  will  be  dis-
 cussed  in  this  House,  but  I  want  the.
 Government  to  pay  special  attention  to  this
 problem,  because  the  linguistic  minorities
 in  Assam  are  being  liquidated  in  a  stage-
 manner  way,

 Coming  to  the  present  incident,  I  would
 point  out  that  the  hon.  Home  Minister  in
 his  statement  has  not  mentioned  the
 incidents  in  the  district  of  Goalpara.  1  ask
 him  whether  there  were  any  incidents
 between  3rd  October  to  6th  October
 last,  in  the  Dhubre  sub-division,  which  is
 a  part  of  Goalpara  district?  The  hon.
 Minister  mentioned  only  Kamarup,
 Lakhmipur  Sibsagar  Nowgorfe  and  Darang,
 What  about.  Dhubri  sub-division  of

 degitimate  rights.  I  am  not  repeating  the
 old  past  stories now.  How  can  we  come
 to  a  solution  under  the  circumstances?
 I  only  want  to  point  out  that  before
 arriving  at  a  solution,  all  such  facts  must
 be  made  known  to  the  government.  The
 Government of  India  is  in  a  position  to
 know  the  facts  much  more  than  an  ordi-
 nary  Member of  Parliament,

 Goalpara  district?  The  place  is  very  close
 to  my  constituency.  I  have  visited  that
 area  and  I  have  come  to  know  about
 the  serious  situation  that  was  pre-
 prevailing  there  during  the  period  3rd  to
 6th  October.  Not  only  arson,  loot,  kil-
 lings  and  murders,  womenfolk  have  been
 molested  like  anything  and  there  were
 ghastly  incidents  every  where  in  the  town
 which  I  do  not  like  to  mention  in  detail.
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 (Interruptions)  Let  the  hon.  Minister  con-
 sider  what  had  happened  during  the  pe-
 riod  3rd  October  to  6th  October.

 आर,  SPEAKER:  Let  him  come  to  the
 question  instead  of  raising  any  contro-
 versy.

 SHRI  B.  K.  DASCHOWDHURY:  My
 questions  are  very  simple,  Will  the
 hon.  Minister  agree  to  a  proper  judicial
 inquiry,  covering  every  aspect  of  the  inci-
 vents  in  Assam,  with  proper  terms  ol
 reference,  as  this  has  been  started  by  the
 Government  of  Assam  in  a  limited  way?
 (Interruption).  That  inquiry  should  co-

 ver  whatever  has  happened  in  Assam  dur-
 ing  the  last  six  months.  I  want  to  know
 whether  the  hon.  Minister  will  agree  to
 this.  Secondly,  I  want  to  know,  Sir,
 whether  you  will  kindly  agree  to  send  a
 parli  Yy  delegati  for  an  on  the
 spot  study  in  Assam,  in  order  to  find  out
 the  damage  caused  to  minorities.  Thirdly,
 1  want  to  know  what  protection  has  been
 given  to  the  linguistic  minorities  who  are
 now  living  in  Assam  and  what  short  of
 compensation  has  been  given  to  the  victims
 who  have  been  seriously  affected.  Because
 we  know  that  the  wounds  of  victims  of
 the  1960  riots  in  Assam  have  not  yet
 been  healed  up  and  now  they  have  been
 made  the  target  for  a  second  time.  Further
 I  want  to  know  what  immediate  arrange-
 ments  the  Government  of  India  will  make
 or  have  made  for  the  protection  of  the
 linguistic  minorities  living  in  Assam.

 SHRI  K.  C.  PANT:  My  hon.  friend
 began  his  statement  by  expressing  the
 hope  that  a  happy  solution  would  9९
 found.  Thereafter,  he  went  on  to  make
 statements,  which  I  am  afraid  may  not
 help  in  finding  a  happy  solution.  (Intere
 ruption),  There  is  a  time  or  everything.
 whether  you  want  to  provoke  a  situation
 at  a  particular moment  or  whether  you
 Want  a  situation  to  return  to  a  state  of
 Peace  and  normalcy  so  that  all  issues  can
 be  considered.  ‘There  is  no  attempt  to
 avoid  issues,  But,  certainly,  at  a  point of
 time,  when  things  are  getting  the  normal-
 cy, I  would  appeal  to  all  sections of  the
 House,  without  questioning  the  facts  and
 figures,  without  underrating  the  emotions
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 that  have  been  roused,  to  help  in  the  nor-
 malising  of  the  situation  at  this  particular
 stage.  I  know,  the  emotions  have  been
 roused.  These  are  not  merely  matters  of
 statistics.  In  matters  like  language,  the
 emotions  come  into  play,  the  feelings
 come  into  play,  certain  attitudes  come  into
 play,  and,  ultimately,  we  have  to  see  that
 the  spirit  of  harmony  is  restored  amongst
 various  sections  of  people  in  Assam,  That
 alone  can  lead  to  q  real  meeting  of  minds
 on  this  question.  I  would  appeal  to  every
 section  of  the  House  to  help  in  bringing
 about  a  meeting  of  minds  and  the  feel-
 ing  of  harmony  in  Assam.  It  is  in  that
 spirit  that  I  would  request  my  hon.  fri-
 ends  not  to  insist  on  me  to  reply  to  his
 question.

 On  the  matter  of  relief,  I  can  tell  him
 that  the  State  Government  has  given  re-
 lief  and  has  made  arrangements  for  re-
 lief  and  rehabilitation.  They  have  open-
 ed  camps  or  those  who  have  suffered  in
 the  recent  riots.

 ति  श्री  राम  सहाय  पाण्डे  (राजनंदगांव):

 अध्यक्ष  महोदय,  मैं  आरम्भ  में  ही  एक  निवेदन

 करना  चाहता  हूं  कि  इस  जश्न  की  पृष्ठभूमि  मैं
 मैं  किसी  की  आलोचना  नहीं  करना  चाहता

 असम  की  तरफ  जब  दुष्टि  आती  है  तो  वह

 एक  सुन्दर  प्रदेश  है,  बंगाल  की  तरफ  जब

 दृष्टि  जाती  है  तो  वह  एक  प्रतिभा से  भरा

 हुआ  परदेश  है  सुन्दर  प्रवेश  है।  इन  दोनों

 प्रदेशों  के  समन्वय  की  आकांक्षा  आज

 मुझ को  जरूर  है  1  एक  वह  प्रदेश है  जहां

 बड़े बडे  क्रान्तिकारी पैदा  हुए  बड़े  अड़े

 विद्वान  पैदा  हुए और  एक  वह  प्रदेश  है

 जो  इतना  सुन्दर  है  कि  उसको  काम  और
 कामाख्या कहते  हैं।  सांस्कृतिक  दृष्टि  से  यदि

 व्  सौन्दर्य भौर  प्रतिमा  का  विवाह  हो

 गया  होता  तो  हमारे  देश  में  इंटीग्रेशन  पैदा
 होता  t
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 [श्री  राम  सहाय  पाण्डे]

 आज  अगर  हम  लोग  इस  सौन्दर्य  की
 धात  को  म  समर्थ  इसे  प्रतिभा  को  बात  को

 न  समझें  तो  मैं  एक  जरूरी  तत्व,  प्रधान  मंत्नी
 के  उस  बक्तब्य  की  ओर  इस  सवन
 का  ध्यान  आकर्षित  करना  चाहता  हूं
 जिससे  चिन्ता  होनी  स्वाभाविक  है  ।  उन्होंने
 कहा कि  जब  हम  अपनी  समस्याओं  का
 समाधान  करना  चाहते  हैं  उस  समय  कुछ
 बाहरी  शक्तियां  हैं  जो  हमारी  शान्ति  में

 कई  गतिरोध  पैदा  करने  में  दिलचस्पी  रखती
 हैं।  संभव  है  कि  उनका  अभियान  सी  आई  ए

 से  हो।  अगर  उनका  अभियान  सी  आई  ए  से
 सभी  हो  तो  भी  हमारा  अभिप्राय  जरूर  है।
 सदन  का  मन्तव्य  अवश्य  है  कि  बाहरी  शक्तियों
 में  सी  आई  ए  प्रधान  हैं।  बाहरी  शक्तियों  के
 साथ-साथ  सम्भव  है  कि  हिन्दुस्तान  में  भी
 इधर  उधर  के  लोग,  जासूसी  करने  वाले,
 हमारे  समाज  और  जीवन  में  एक  प्रकार  का
 गतिरोध पैदा  करते  हों  ।

 मैं  आपसे  निवेदन  करना  चाहता  हूं  कि
 यह  प्रश्न न  तो  असम  का  है  और  न  आसामी
 भाषा  का  है,  यह  बन  न  बंगाल  का  है  न  बंगला
 भाषा  का  है  1  इस  प्रश्न  के  पीछे  जो  मौखिक
 तत्व  है  वह  है  रोटी  का  प्रश्न  ।  रोटी  के  प्रश्न
 की  तरफ  से  डाइवर्शन  करने  के  लिए  बाहरी
 शक्तियां  जब  हमारे  जीवन  को  झकझोरती  हैं
 तो  उससे  दुखे  होता  है  ।  पच्चीस  वर्षों  की
 श्थतस्त्र ता  के  आद  भाषा  के  नाम  पर,  संस्कृति
 और  धम  के  नाभ  पर  जब  हमारे  समाज  का
 अक्षुण्ण  स्थायित्व  डगमगाता  है  तो  चिन्ता
 होती है  1

 मैं  निवेदन  करना  चाहता  हूं  कि  अगर
 पच्चीस  वर्षों  की  इस  आत्म-वेतना के  बाद
 भी  भाषा  के  नाम  पर  कोई  संघर्ष  होता  है
 खेमें  के  भाम  पर  संध  होता  हे

 तो  चिन्ता  होती  है  ।  हमारे  यहां  धर्म  के
 पाखण्डी  भी  बहुत  से  भरे  हुए  हैं।  जब  वह
 आधा  कें  नामे  पर  नेता  बन  जाते  हैं  तो  येह  हमारे
 जीवन  को  अक शो रता है।  सचेत  सेना  जैसी
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 जो  सेनाएं  हैं  या  साहित्य  सभा  बनी  है  इनका
 उद्देश्य  अच्छा  हो  सकता  है  लेकिन  इनके  पीछे
 जो  तत्व  हैं  या  जिनके  हाथों  में  इमका  नेतृत्व
 आया  है  वे  हमारे  जीवन  को  झकझोरते  हैं,
 हमें  आपस  में  लड़ाते  हैं  और  आखिर  में  जो
 मरते  हैं  उनकी  चिता  पर  रोटी  सेंकते  हैं  ।

 अपने  निहित  स्वार्थों  की  पूति  आज  के  नेता
 धर्म  के  नाम  पर  करते  हैं  t  क्या  पच्चीस  वर्ष
 बाद  भी  यह  हो  सकता  था  कि  बाल  योगेश्वर
 पांच  सात  लाख  रुपये  का  माल  लाते  और
 वह  पकड़ा  गया  और  तीस  हजार  आदमी
 उनका  स्वागत  करने  के  लिए  गण,  धम  के
 नाम  पर  या  भाषा  के  नाम  पर?  रोटी के
 जश्न  को  प्राथमिकता दी  जानी  चाहिये  ।
 यदि  प्रधान  मंत्री  के  नेतृत्व  मैं  इस  रोटी  के
 प्रशन  का  हम  समाधान  कर  लेंगे  तो  मैं  समझता
 हूं  कि  ये  सब  प्रश्न  ठीक  हो  जाएंगे।

 अ  मैं  प्रश्न  करता  हुं।  क्या  गृह  मंत्रालय
 ने  इन  तत्वों  के  बारे  में  कोई  जांच  की  है  और
 इसको  देखा  है  कि  भाषा  आदि  के  जितने
 विवाद  हैं  वे  शहरों  में  ही  क्यों  पैदा  होते  हैं।
 मैं  महाराष्ट्र  में  बम्बई  में  था  ।  महाराष्ट्र

 और  गुजरात  का  तब  कामना  चला  |  गांवों  में
 कहीं  भी  उसका  पता  नहीं  था  ।  आसाम  में
 आठ  नगरों  में  ही  झगड़े  हुए  हैं  और  वे  हैं

 नौगांव,  होना,  डिब्रूगढ़  और  डू लिमा जान  t

 ये  सभी  नगर  हैं  जहां  झगड़े  हुण  हैं।  मैं  जानता
 चाहता  हूं  कि  क्या  कारण  है  कि  गांवों  में
 अगड़े  नहीं  होते  हैं,  शहरों  में  ही  होते  हैं,
 ग्या  इसकी  आंज  गुह  मंत्रालय  ने  की  है  फिर
 चाहे  धर्म  के  हों  या  भाषा  के  हों  ?  गांवों में
 सी  में  से  72  या  89  प्रतीत  लोग

 रहते  हैं।  जहां  क्यों  नहीं  होते  हैं,  नगरों  में  ही
 क्यों  होते  हैं।  क्या  गांवों  में  भाषा  नहीं  बोली
 जाकी  हे,  वहां  सथ  नहीं  सहते  हैं  .  उसका
 सरल  व्यक्तित्व  होता  है  और  वहां  इस  प्रकार
 के  तत्व  नहीं  हैं  जो  बमों  में  हैं  कया  यह  सच  उड़ीं
 t  और  क्या  यह  शी  सच  नहीं  है  कि  अक्षरों
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 सेनाएं  आदि  बनती  हैं  आ  संस्थायें  बनती  हैं
 साहित्य  के  नाम  से  या  भाषा  के  नाम  से  या
 नौकरी  दिलाने  के  नाम  से  उसे  पर  भी  ओप

 निगरानी  रखते  हैं”  यां  ये  ओ  प्रदेश  हैं
 1  ये विशेष भाषा  भाषियों  के.  लिए  हैं  दूसरों

 ®  लिए  नहीं  हैं  और  जो  सत् बेस  तरह
 भावनायें  दिलाती  हैं  उन  पर  आप  निगरानी

 “रखते  हैं।  हम  असम  v  भी  उतना  ही  प्यार
 करते  हैं  जितना  बंगाल  से  1  यह  बंगाल  या
 असम का  जश्न  नहीं  है  ।  अवांछनीय  तत्वों
 आरा  .जो  भावनाएं  उभारी  जाती  हैं  और
 जिसकी  वजहे  से  संघर्ष  प्रीति  हैं,  उससे  चिन्ता

 “होती  है।  यह  मोंटी  का  प्रश्न  है  ।  मैं  जानना

 उदगम  कि  झा  मके  बारे  भगा करने  जाडे हैं?

 ण्  yee  चख  कक.  नमो  संद  मे.
 दो  अन्न  पूछे  हैं।  साहित्यिक”  भाषा  में  उन्होंने
 बहुत  सी  और  बातें  हमें  बताई  हैं'।  मक  प्रश्न
 यंह  पूछा  किं  भाषा  का  विवाद  शहरों  मैं  ही

 क्यों  होता  है  1  इस  वक्त  तो  हमारे  सामने
 एक  सवाल  है  जिसको  काफी  दिनों से  वहां

 सुलझाने  की  कोशिश  हों  रही  है
 ।

 उनका
 सुआद  आगे  के  लिए  अध्ययन  करने  का

 सुभाव  है  ।  इसको  मैंने  नोट  कर  लिया  है  1

 डेश  में  जो  सेनायें  बनी  हैं  उन  पर  निगरानी
 रखी  जांती  है  क्यां  यह  भी  आपने  छा  है  1
 जोभी  सेता  ऐसी  हो  जिसका  कार्यकलाप
 ऐसा  हो  कि  उससे  देश  को  नुक़सान  होता
 हो  तो  जरुर  निगरानी  रखी  जाती  है  1

 “SHRI  ‘JYOTIRMOY  BOSU  (Diamond
 Harbour):

 be  the  miedium  of  instruction  and  admi--
 nistration.  We  also  fully  support  the.

 rations in  this  regard,  We  equally  strongly
 support  the  cause  of  the.  linguistic:  minori-
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 ed  Belial  IO

 “mary,  ‘secondary  and  “unive:  sity

 their  edycation  in  English,  ,  jt

 the  Brahmaputra  valley.
 "  disturbances,
 ‘disturbing,  “Our  image,  I  should  say,  has

 My  Pariy's  stand is  quite  clear  «-.
 on  this  that  the  Assamese  language  should  /

 ms  ered)
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 _Assue,,  (CA), ties  there  that  they  must,  get  ‘their  educa-
 tioh  through  their  indther-tohigue  in’  pri-

 jevels.
 This  is  a  principle  which  ‘has  or  “already

 been  acctpted  by  Central  and  State  Gov-
 ernments  upto’  secondary  level  even  if

 “there  आह  ten  students  demanding  ‘educa-
 tion  in  the  secondary  tevef  ‘in  a  particular

 1894  (SAKA)

 class.  For  primary  education, it  fs:  a
 ‘must’.  The  resolutions  of  the  Gauhati

 “and  Bibrogarh  Universities  in  detiyitig  the
 ‘rights  of  linguistic  minoritles;  (boto  ‘and
 “beng)  to  get  education  “at  the  ‘university

 *fevels’  in‘  their  own  mother:  tongue  is,  1
 ‘beg  to  submit,  improper  ‘and’  wrong:  We
 ‘oppose  ‘it.  अ  ‘right-thinking  Hélievers  of

 democracy  ‘will’  oppose  it.  ‘Ewen:  if’  only
 people  wanted  ’to’.:  ‘get

 auld  ७
 Allowed,  The  Assembly  resolution  for  a

 ‘separate  Cachar  university,  does’  riot  solve
 the  ‘problem  ‘of  ‘linguistic’,  minovitigg’  in

 ‘prolonged
 ese  ‘rioting  news,  are  2

 a  section  of  the

 beer  considerably  tarnished.  ‘Tt  is  a  most
 shameful  thing,  Sir.  Are,  thise  thinking  in
 terms  of  “modern  India’  anywhete  "टका
 the  reality?  So  intense  is  the  fight  that  the
 Minister  Mohitosh  Pyrkayastha  hed  not
 been  allowed  to  go  -and  visit  the  affected
 areas.  He  was  made  to  go  on  a  fast,  The
 people  of  Assam  are  misled  and  this  sort
 of  “thing  dreates  ‘tensions.  This  sort  of

 ‘disturbance  ‘needs  planning  and  money.
 This  is  ‘being  engineered  by  vested  in-
 terests.

 A.  British  tea  buying,  blending  ,  and
 packing,  mosopoly  firm  jhas  been in  Icague
 with  a  reactionary  section  of  the  Tuling
 party,  A  section  of  the  civif  ‘service
 administration  officials  and  of,  tha,,Balice
 Education  Institute  were  assisted  and  pro-
 voked  in;  if  these  things  by  the.  foreign
 agents.  ‘This is,  the  worst  outburst  of  fac-
 tional  fight  of  the  ruling  party.  Tsay,

 this  is  अ  गौएँ  party.’  The  Cachar  fac-
 tion  आरहा  party  wanted”  Mr.

 -Mahitosh’.'Pavkayastha  0  step  down.  and
 *  make!  roomi-for  ‘Suranjan  ‘Nandi  and  for

 “Aswan  Walley,  |
 Assamese  languagerspeaking  people's  aspi--....

 ‘another  *  faction,  -ed  by
 Mr  "Pfobin'  Choudhury.  आएँ  ना  Girin

 o/Choudhuty!-Has-been  playing  the  -gamie  to
 discredit  Prime  ath  Mémiatet’s  -  nomirtated
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 [Shri  Jyotirmoy  Bosu]
 Chief  Minister  Shri  Sarat  Sinha.  A  sec-
 tion  of  the  administration  and  police  has
 not  been  paying  any  heed  to  the  Chief
 Minister.  The  police  role  was  the  worst.
 It  joined  hands  with  anti-social  elements.
 Indira  Raj  is  police  raj.  This  is  a  thing
 which  we  are  secing  everywhere  in  the
 country.

 SHRI  DINESH  CHANDRA  GOS5-
 WAMI;  How  is  it  proper  for  him  to
 mention  the  names  of  persons  who  are
 not  here  to  defend  themselves?  They
 have  no  opportunity  to  defend  themselves
 in  the  House.  What  he  is  saying  has  no-
 thing  to  do  with  the  motion  before  the
 House.

 SHRI  JYOTIRMOY  BOSU:  I.  said,
 the  police  and  the  administration  did  not
 pay  any  heed  to  the.  Chief  Minister.
 They  joined  hands  with  anti-social  ele-
 ments.  This  has  been  done  to  divert  the
 democratic  movement,  to  divert  criticism
 of  the  Government  due  to  high  prices  and
 mounting  unemployment  and  lack  of  in-
 dustrial  growth.  This  is  done  only  to
 scuttle  the  working  class  movement.

 MR.  SPEAKER:  This  is
 Why  are  you  going  off  the  point?
 ferruption),

 SHRI  JYOTIRMOY  BOSU:  You  may
 kindly  call  the  House  to  order.  Shri
 Sarat  Chandra  Sinha,  the  Chief  Minis-
 ter....

 irrelevant.
 tine

 MR.  SPEAKER:  He  wants  others  to
 be  in  order.  But  he  should  also  observe
 some  order....

 13.00  hrs.

 SHRI  JYOTIRMOY  BOSU:  Twas
 just  making  my  submissions.

 The  Chief  Minister,  Mr.  Sarat  Chandra
 Sinha  came  to  the  Prime  Minister  for
 advice  and  instructions  and  he  went  back;
 the  situation  remained  unchanged.  We
 want  to  ask  the  Prime  Minister  here
 ‘what  was  the  discussion?  What  was
 the  advice  given?  What  did  he  do?  And
 what  was  the  outcome?
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 The  role  of  All  India  Radio  was  also
 not,  very  helpful.  It  is  now  months;  the
 Central  Government  are  sleeping  over  it
 even  today.  It  will  be  the  duty  of  the
 Assam-language-speaking  democratic  for-
 ces  to  assert  and  protect  the  minority
 rights.  What  do  the  Central  Govern-
 ment  propose  to  do  right  now?  We  want
 to  know  this.

 My  question  to  the  hon.  Prime  Minister
 is  this.  In  today's  paper,  it  has  been
 said  that  the  Government  had  prior  and
 advance  information  about  foreign  hands
 trying  to  engineer  riot  in  Assam  and  also
 in  Punjab.  I  want  to  ask  what  precise
 steps  were  taken  to  prevent  this  and
 safeguard  the  country  against  such  activi-
 ties,  and  also  when  she  talks  about  it,  as

 1  know  that  certain  elements  of  the  ruling
 party  had  a  great  hand  in  the  matter,
 whether  they  also  come  from  the  CIA.
 We  want  to  know  this  and“get  a  specific
 and  clear  reply.
 SHRI  ८  PANT:  My  hon.  friend...

 SHRI  DINESH  CHANDRA  GOS-
 WAMI:  What  about  my  point  of  order?

 MR.  SPEAKER;  I  shall  look  into  it.
 SHRI  K.  C.  PANT:  My  hon.  friend. .

 spelt  out  his  approach  to  the  problem
 of  language  in  Assam  and  said  that  it
 required  certain  steps,  but  [  think  he

 said  many  things  that  did  not  go  together,
 as  for  instance,  Assamese  and  Bengali
 both  being  the  media  of  instruction  for
 the  university  etc.  These  are  issues
 which  are  under  discussion,  I  do  not
 want  to  enter  into  this  at  all,  because  as
 I  said  in  the  beginning,  my  purpose  is  to
 try  to  ameliorate  the  situation  and  help
 in  bringing  about  a  solution  which  a  dis-
 cussion  of  the  problem  on  the  floor  of
 the  House  at  this  stage  is  not  likely  to
 do.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  But  he  must  spell  out  the
 Government's  policy.  He  must  spell  out
 the  Government's  policy  regarding  the
 medium  of  instruction.

 SHRI  K.  C.  PANT:  He  knows  that
 there  is  going  to  be  a  debate  on  the  ling-
 uistic  minorities...
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 SHRI  DINEN  BHATTACHARYYA:  I
 seek  your  protection,  Sir,  I  would  like
 to  know  whether  Goveriment  have  any
 policy  on  this  matter.

 SHRI  K.  C.  PANT:  Government's  edu-
 cational  policy....

 SHRI  DINEN  BHATTACHARYYA:
 What  is  the  Government's  policy?

 MR,  SPEAKER:  I  do  not  like  that
 these  interruptions  should  go  on  like  this.

 SHRI  JYOTIRMOY  BOSU:  But  the
 Ministers  could  go  on  evading  the  replies.

 MR.  SPEAKER:  Hon.  Members
 should  have  the  patience  to  listen  also.
 The  hon.  Member  had  said  so  many
 things.  But  now  he  does  not  have  the
 Patience  to  listen.

 SHRI  JYOTIRMOY  BOSU:  Let  him
 reply  to  the  points.  We  are  not  here  to
 listen  to  cotk-and-bull  stories.

 SHRI  K.  C.  PANT:  There  is  no  ques- tion  of  evading  the  question  of  ed
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 SHRI  JYOTIRMOY  BOSU:  Doctor,
 heal  thyself!  He  is  preaching  sermons.
 I  am  not  here  to  be  sermonised.

 SARI  हू.  C.  PANT:  My  hon.  friend
 had  attempted  to  analyse  the  reasons  for
 the  controversy  in  Assam  and  for  the
 riots.  He  had  ascribed  it  to  some  British
 tea  interests,  to  some  foreign  agents;  he
 ascribed  it.to  some  quarrels  within  the
 Congress  Party,  and  he  gave  his  grounds
 and  he  said  that  the  tral  Government
 wer  trying  to  shift  attention  from  the
 price  rise  and  so  on.  I  do  not  know
 what  really  is  the  reason.

 S'IRI  JYOTIRMOY  BOSU:  All  of
 them.

 SHRI  K.  C.  PANT:  He  mentioned  2
 few  others  also.

 SHRI  PILOO  MODY:  Riots  are  taking
 place  without  any  reason!

 SHRI  JYOTIRMOY  BOSU:  Who  is
 financing  them?

 SHRI  K.  C.  PANT:  He  has  referred
 al  policy.  It  has  been  enunciated  and
 it  has  been  put  before  the  House  several
 times.  When  the  discussion  over  the  lin-
 guistic  minorities  comes  up  agam,  there
 will  be  a  full-fledged  discussion;  so,  fhere
 is  no  question  of  evading  this  question.

 I  was  rather  ashamed  to  hear  my  hon.
 friend  say  that  there  was  no  modern  India
 and  that  it  did  not  exist.  1  was  ashamed
 to  hear  that,

 SHRI  PILOQ  MODY  (Godhra):  Do
 something  about  it.

 SHRI  K.  C.  PANT:  I  would  remind
 him,  though  I  do  not  want  to  name  any
 country,  this  question  of  language  is  a
 question  which  arouses  emotions,  and
 even  in  other  countries  we  have  seen  this
 ceusing  a  tot  of  ersy,  someti
 causing  violence,  even  in  a  small  country like  Belgium,  though  I  did  not  want  to
 any  particular  country.  Therefore,  he
 should  understand  this  and  view  the  prob.
 lem  in  its  Proper  perspective.

 to  ide  agencies.  Certain  suspicious
 facts  and  circumstances  have  come  to  our
 notice,  but,  as  the  House  knows,  it  is
 not  in  public  interest  to  disclose  them.
 The  Prime  Minister  made  a  statement,  to
 which  he  appears  to  have  referred—I  do
 not  know.  But  the  central  point  that  should

 not  be  forgotten  is  this.  I  do  not  accuse
 all  who  have  been  involved  in  these  acts
 of  rioting  of  also  being  involved  with-
 any  foreign  agency.  I  do  not  ०0  that,
 because  this  is  an  emotional  question  in
 which  many  people  may  have  been  ia-
 volved.  I  do  not  also  want  to  create  an
 impression  that  we  want  to  paper  over
 our  weaknesses.  There  are  certain  weak-
 neses  within  us,  and  I  think  we  should
 acknowledge  and  accept  those  weaknesses.
 Unless  we  do  that,  it  is  difficult  to  re-
 move  them  and  solve  problems  like  this.

 13.06  hrs.

 MR.  SPEAKER:  Papers  to  be  laid  om
 the  Table.  as
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 “SHRI  JYOTYRMOY Bost  (Diamond
 Harbour):  Under  rule-'377,  T  “have  to
 raise  point.  On  the  {3th  October  1972

 in  tie  Consultative  Committee  of  the:
 “Home  Ministry,  an  ‘assurance  was  given
 Thy  the  Psime  Miaister.. 0.  °
 he  SPEAKER:  No:  no.

 *  SHRI:  JYOTIRMOY  BOSU:  ....that
 ‘the  case  of  Shri  Bansi  Lal  will  be  disposed
 ‘oF  within  a  month,  that  is  13th  Novem-
 “ber....  So  IT  have  given  notice....** ae

 MR,  SPEAKER:  I  have  not  allowed
 .him.  There  is  no  provision  for  that.  He

 is  speaking  without  permission.  This  rule
 is  not  meant  for  that.

 SHRI  SHYAMNANDAN  |  MISHRA
 (Begusarai):  What  prevents  Government

 sfrom  saying  whether  if  wants  to  act  ac-
 cording  10  what  the  Prime  Minister  said?

 SHRI  PILOQ  MODY
 roye—

 (Godhra):

 lee
 a  MR.  SPEAKER:  Shri  Piloo  Mody  will
 ‘resume  his  seat.  Yesterday  all  of  us
 ‘indicated  that. it  was  not  very  proper  for
 औंधा  to  wear  that  pendant.  -He  wanted  to
 ‘give.some  explanation.  उ  छह  very  happy
 ‘lo  say  that  I  received  a  letter  this’  morn-
 Ling;  it  was  not  signed  by  him  but  it  was
 ‘on-his  behalf.  1  am  very  happy  that  I
 ‘received  another  letter  just  now.  The
 only,  thing  is  this.  I  do  not  prevent  any
 ‘explanation  from  him.  This  House  is

 ‘open.  This  is  Parliament.
 -wehemently  explain

 He  can  as
 his  conduct  or  ex-

 ‘plain  anything.  But  for  that  explanation,
 ‘His  not  very  much  essential  that  he
 should  have  that  pendant  also  worn  by

 '  t  him.  He  is  quite  an  effective  speaker  and
 with  that  he  does  not  become  much  more
 ‘one.  The  House  does  not  approve  of  it.
 He  will  kindly  remove  it.  It  will  not
 mitigate  his  eloquenee  at  आ.  If  he  does
 so,  1  will  allow  him  to  offer  an  explana-
 tion;  otherwise  not.—

 ।  He  might  come  over  herc.
 move  it  from  him.

 I  cao  re-

 Issue  (CA)
 ‘SHRI  ‘PILOO  MODY:  उ  would’  “pre:

 sent  it  to  you,  if  yon  will  kindly  allow
 me....

 SOME  HON.  MEMBERS:  No,  no,
 ‘Temove  «it.

 MR.  SPEAKER:  Kindly  remove  ॥.
 7  “SHRI  PILCO  MODY:.1  will—as  soon

 as  you  sil  down,
 As  [  have  been  asked  by  YOU...
 SHRI  भ.  श  MUKERJEE  (Calcutta-

 North-East):  How  can  he  wear  that  mis-
 erable  pendant?  Is  Parliament  to  be  dis-
 regarded  in  this  fashion  by  this  ridicu-
 lous  man  who  puts  the  whole  House  to

 shame?

 SHRI  PILOO  MODY:  As  you  ५०
 usked  me  to  remove  it...  .(/mtcrruptions)
 sit  they  will  listen.  Some  people  have
 their  consciencs  so  heavly  laden  that  it
 becomes  difficult  to  convince  them.  Since
 you  want  me  to  do  it,  I  will  certainly  re-
 move  it  because  I  have  no  intention  of
 going  against  the  instructions  of  the  Chair
 CUnterruptions)..

 The  hon  Member  then  removed  the
 pendant.

 SHRI  PILOO  MODY:  I
 offered  to  present  it  to  you.
 let  me  know  later  on?

 have  also
 Will  you

 MR.  SPEAKER;  Will  you  allow  me  to
 burn  it  later  on?

 SHRI  PILOO  MODY:  You  can  do
 whatever  you  like,

 MR.  SPEAKER, I  will  just  burn  it
 outside  Parliament.

 SHRI  PILOO  MODY:  T  thought  you
 were  discouraging  burning  things  here.
 First  of  all,  I  would  like  to  make  it  clear
 that  I  do  not  live  at  the  behest  or  the
 bidding  of  the  communist  party  of  India,
 nor  do  I  accept  their  code  of  conduct.
 You,  Sir,  and  the  Deputy-Speaker,  yester-
 day,  in  your  proverbial  wisdom,  have
 passed  certain  remarks  from  the  Chair.  I
 will  not  comment on  them,  because I  do

 fot.  want  to  become  overwise  premature-
 ly—  a  a

 **Not  recorded.
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 MR!  SPEAKER:  What  was  that  re-.
 mark?  I  just  want  to  listen.

 of '
 SHRI  PILOO  MODY:  Froo  the  book,.

 you  will  find  it.  The  communists:  are.
 notorious  for  their  lack  of  bumour  and
 they  do  not  like  being  hoist-  by  their  own
 petard.  There  are  certain  fundamental
 rights  in  this  counteywhich  have  not,  to
 the  best  of  my  knowldege,  so  far  becn,
 removed,  ॥ ह  know  that  the  Constitution
 has  been  tampered  with,  but  it  has  not
 been  abolished.  ‘Sir,  1  know  we  have
 passed  the  24th  amendment—

 MR.  SPEAKER:  This  is  no  exptana-
 tion  for  wearing  the  CIA  badge.  (Inter-
 ruption),

 AN  HON.  MEMBER:  आ,  a  point  of
 order,

 MR.  SPEAKER:  Order  please.  If  you
 are  speaking  of  other  things,  and  if  1
 allow  you  to  make  another  speech
 is  not  a  healthy  practice.  I  am
 (Interruption).

 ,  that
 sorry.

 SHRI  PILOO  MODY;  But  1  thought
 that  under  the  law,  it  was  necessary  that
 Parliament  should  pass  an  Act,  which,
 asks  me  10  remove  this.  (Interrup.ion)
 Unless  you  want  to  abrogate  to  yourself
 certain  dictalorial  powers  which  you  are
 also  entitled  to  do.

 Of  late,  with  total  irresponsibility,  अट
 have  been  reading  in  the  press  all  man-
 ner  of  statements  made  by  the  President
 of  the  Congress  Party  and  later  blessed
 by  the  Prime  Minister,  which  has  accused
 all  opposition  parties  of  being  CIA
 agents—(

 Except  the  CPT.  ज  course  which
 understandable;  (Interruprlon).
 fighting  for  their  own  richts,  by  _expres-
 Sing  their  “grievances.  ‘havé  been  called
 CYA”  agents:  “labour”  con.  strikd  wanting  a

 living  wage  has’  been  called  CIA  ‘gents.

 is
 Students

 ‘SOME.  TION,  ‘MEMBERS:  “No,  no,

 cide  Leen  ः
 Assam  on  Lone

 _dssue  (CA)
 SHRI  PILOO  Moby:

 ce ras

 atts
 फि  burnty

 because  of  inefficient.  service,  has.  -beeny
 becuuse  of  CLA  instigation!  Asia  Ry,
 which  was  not  completed  oa  time  heciuse,
 of  CIA  interference!  The  drought  has  comg,
 this  year..because  of  CIA  interfsrencel;
 Prices  are  yising  becaus:  of  what  ths  CIA.
 has  done?  And  even  the  Nehru  Forum,
 has  been  dubbed  on  one  occasion  अप  a.
 CLA-spoasored  orgunisation,

 MR.  SPEAKER:  Piease  आ  down,  i"

 SHRI  PILOO  MODY:  Let  me  fineshe
 Tt  would  not  take  two  minutes.  4

 MR.  SPEAKER:  J  just  wanted  to  tl
 you,  if  something  was  said  or  had  hap. pened  in  this  House.  you  can  give  ea  ae
 planation  on  that,  Bat  if  heads  af  Ups
 various  political  parties  fight  their  batts
 outside,  it  is  much  better  you  fight  it outside;  you  are  welcome  to  do  it.

 SHRI  PILOO  MODY:  I  am  explarcing
 my  conduct.  You  yourself  have  heard  ia
 this  very  Hous?  on  inaumeruble  oceusions
 the  Members  of  the  communist  Paciy,
 hurling  abuses  at  other  Members  cf  the.
 House,  calling  us  CIA  agents  आएं  all. manner  of  things,  foreign  agents,  lackeys of  so-and-so  and  otherwise.  1  know  that
 apart  from  my  protests  there  was  very little  that  you  could  do  to  Protect  the  rest
 of  the  Members  of  the  House  from  this.
 sort  of  abuse.  (/nterruption),

 SHRI  5.  ह  BANERJEE  (Kanpur);.-, Make  him  the  Marshal.
 "SHRI  PILOO  MODY:  Now,  when  1 flaunt  it  in  their  own  face,  they  do  not

 like  this,  because  it  has  been  flaunted  in
 their  own  face.

 SHRI  5.  M.  BANERJEE:  के  अक  ध

 SHRI  PILOO  MODY:  You  have  just
 heard  another  remark  of  that  kind.  ee  cs

 MR.  SPEAKER;  उ  am  sorry;  this  will fot  go  on  record—the  remark  which  hoth ‘of  ‘you  have  made.  T  am  so  sorry.  You must  be  very  cautious  in  your.  obstr'vite
 tions.”  4

 **Expunged  as
 cited  by  the  Chair. त
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 SHRI  ह.  5  PANDEY  (Rajnandgaon):  and  the  Prime  Minister  has  finally  blessed
 There  is  a  very  important  question  be-
 fore  the  House  which  concerns  the  de-
 corum  of  the  House.  Yesterday,  you  pas-
 sed  a  remark  regarding  him,  that  the  de-
 corum  of  the  House  must  be  maintained.
 lf  any  person  calling  himself,  projecting
 himself  to  be  the  agent  of  the  CIA  came
 here,  naturally  you  were  concerned  about
 the  decorum  of  the  House  and  you  said:
 please  remove  it;  I  shall  permit  you  10
 speak  later  on.  He  goes  on  saying  CIA,
 CIA,  drought,  this  and  that. .  (/nrerriup-
 tions).  It  is  non-gense  on  the  part  of
 Mr.  Piloo  Mody  to  talk  this....  (Unter-
 ruptions).  4

 SHRI  AL  00  MODY:  Certainly  I  am
 aware  of  the  fact  that  CIA  exists  in  this
 country,  and  so  does  the  KGB.  But  an
 intelligent  analysis  of  the  situation  lead
 us  to  try  and  find  out  what  is  it  that  is
 of  interest  to  the  American  in  this  coun-
 try.  Are  they  interested  in  our  politics?
 Are  they  interested  in  our  economics?  Are
 they  interested  in  subverting  our  country?
 Or  is  it  that  they  want  to  find  out  what
 the  Russians  are  doing  in  India?  Because
 from  the  point  of  America  global  stra-
 tegy,  that  is  all  that  Americans  are  really
 interested  in  to  find  out  what  the  Rus-
 sians  are  doing  in  India...  (Interruptions)

 SHRI  नत.  N.  MUKERJEE:  आ  the
 name  of  humour,  he  goes  on  saying  das-
 tardly  things....

 SHRI  PILOO  MODY:  There  is  no  hu-
 mour  in  this;  I  am  dead  serious.

 SHRI  H.  N.  MUKERJEE:  You  asked
 him  to  explain  his  conduct;  he  goes  on
 saying  dastardly  things...  (Interruptions).

 contradict
 (ae

 MR.  SPEAKER:  You  may
 each  other  outside  this  House....
 terruptions),

 SHRI  PILOO  MODY;  {My  suspicion  is
 7  that  the  CIA  is  hot  on  the  trail  of  the

 KGB  and  the  KGB  is  telling  their  friends
 both  inside  the  Congress  and  outside  the
 Congress  to  get  the  CIA  off  their  backs.
 That  is  why  you  find  that  Mr,  Shankar
 Dayal  Sharma  has  raised  the  CIA  balloon

 it.

 Jn  conclusion,  I  can  only  say  this,  I
 call  upon  every  youth  and  student  in  this
 country  to  wear  a  badge  such  as  I  have
 been  wearing  to  expose  the  subversion  of
 Indian  democracy.  .  (Interruptions),

 —_
 13.19  hrs.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  Sir,  you  did  not  allow  the  mat-
 ter  about  ‘Bansi  Lal...  Unterruptions),  As
 assurance  was  given  on  the  floor  of  the
 House  on  13  October  by  the  hon.  Prime
 Minister.  wee

 MR.  SPEAKER:  1  का  not  calling upon  you  to  speak.  You  are  speaking without  my  permission.  1  have  not  al-
 fowed  him  to  speak;  what  he  says  will
 not  go  on  record.

 SHRI  S.  A.  SHAMIM  (Srinagar):  So
 Bansi  Lal  is  protected.

 MR.  SPEAKER:  He  is  protected  by the  rules,

 SHRI  M.  KALYANASUNDARAM
 (Tiruchirapalli):  The  situation  in  Tamil
 Nadu  is  taking  a  seroius  turn.  It  should
 be  the  concern  of  all  political  parties  to
 find  a  democratic  solution  for  the  sitwa-
 tion  in  which  Tamil  Nadu  is  placed.  My
 party  has  demanded  a  commission  of  in-
 quiry  into  the  charges  against  the  minis-
 try  there...  (Interruption)...  Tomerrow
 there  is  a  big  band  in  the  whole  State.  I
 want  to  know  what  recommendation  the
 Government  has  made  to  the  President
 and  what  action  has  been  taken  on  the
 petition  that  I  have  submitted  to  the  Pre-
 sident  (Inferruptions)...I  am  not  refer-
 ring  to  the  Assembly  proceedings.  I  have
 myself  presented  a  petition  to  the  Presi-
 dent.  What  action  has  been  taken  on  it?

 SHRI  G.  VISWANATHAN  (Wandi-
 wash):  Mr.  Kalyanasundaram  can  submit-
 a  hundred  petitions.  But  why  should  he
 refer  to  it  here?  I  can  also  present  a
 petition  against  all  the  ministries  ‘n  the”

 **No  recorded.
 me  ry
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 various  States  and  ask  for  their  dismissal.
 There  should  be  an  end  to  this  insanity.

 SHRI  M.  KALYANASUNDARAM:
 Nobody  has  demanded  the  dismissal  of
 the  ministry.  Our  demand  is  that  a  com-
 missidn  of  inquiry  should  be  appointed

 (Interruptions).

 SHRI  ७  VISWANATHAN:  They
 want  to  create  a  law  and  order  problem
 in  Tamilnadu.  He  is  engineering  it.  He
 is  leading  the  unsocial  elements  there.

 SHRI  M.  KALYANASUNDARAM:  Is
 MGR  an  unsocial  element... .  (/nterrup-
 tions).

 SHRI  ७  VISWANATHAN:  We  know
 what  the  CPI  is.

 SHRI  M.  KALYANASUNDARAM:
 We  know  what  the  DMK  is.  (Jaterrup-
 tions).  व  want  to  know  from  the  Home
 Minister  why  they  should  send  the  CRP
 to  Tamilnadu.

 MR.  SPEAKER:  All  of  you  piease
 sit  down.  This  is  a  very  big  country
 and  a  very  big  democracy.  Somethiug
 is  going  on  all  the  time  in  one  corner  or
 the  other.  The  poor  man  who  has  _  to
 listen  to  everything  is  the  Speaker.  After
 all,  I  have  to  pacify  them.

 आओ  श्याम तन् बन  मिल  (बेगुसराय)  :

 जब  बंसी  लाल  के  लिये  कहा  गया  तो  उस

 तरफ़  आपका  ध्यान  नहीं  गया,  इतनी  देर

 तक  शोरगुल  होता  रहा

 अध्यक्ष  महोदय  :  आज  बंसी  लाल  का
 मामला  आया,  करुणानिधि  का  मामला  आया,
 कल  को  कोई  और  आयेगा.

 SHRI  JYOTIRMOY  BOSU:  Why  this

 geuble
 standard?  On  a  point  of  order,

 ir.
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 MR.  SPEAKER:  I  am  _  not  allowing
 you,

 SHRI  JYOTIRMOY  BOSU:  You  ate
 shielding  the  Government.

 MR.  SPEAKER:  Please  ‘sit  down.  I
 am  very  sorry  I  have  to  ask  you  to  move
 out  of  the  House.

 SHRI  JYOTIRMOY  BOSU:  You  can;
 it  makes  no  difference.

 MR.  SPEAKER;  It  is  a  very  irrespon-
 sible  remark...  .(/nterruptions)....  in  the
 noise  I  could  not  listen  to  what  Shri  Kal-
 yanasundaram  was  saying.  I  did  not  know
 what  point  he  was  raising.

 SHRI  JYOTIRMOY  BOSU:  sir,  I
 have  been  saying...

 MR.  SPEAKER:  Kindly  sit  down.  As
 I  explained  to  you  earlier,  so  much  hap-
 pens  in  all  the  States  in  their  own  internal
 Politics,  in  the  internal  working  of  the
 party.  Everything  cannot  come  up  in
 this  Parliament.

 SHRI  S.  न.  BANERJEE  (Kanpur):  At
 Ieast  corruption  cases  should  be  allowed
 to  be  brought  here.

 MR.  SPEAKER:  It  is  very  difficult  to
 allow  such  issues  to  be  raised  here.  One
 member  may  come  with  something  against
 the  Chief  Minister  of  Bengal  and  another
 about  what  is  happening  in  Tamil  Nadu
 or  Haryana.

 SHRI  M.  KALYANASUNDARAM:
 In  Tamil  Nadu  there  is  difference......
 (Interruptions).

 MR.  SPEAKER: I  am  not  allowing
 anybody  to  raise  these  points.  We  will
 take  up  the  next  item...  .(/nterruptions)
 Order,  order,  May  I  request  hon.  Mem-
 bers  to  move  apart  from  each  othe
 (Interruptions).

 SHRI  M.  KALYANASUNDARAM:
 May  I  submit....
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 MR:  SPEAKER:  a  saiil  these  ‘are
 State  matters.

 all

 SHR1  श  KALYANASUNDAPAM:
 If  anything  happens  in  Tamil  Nadu,  the
 Central  Governmem  will  be  held  respon-
 sible  for  their  indifference,

 SHRI  JYOTIRMOY  BOSU:  1  want  to
 raise  a  point  of  order,  sveking  guidance
 from  you.  We  are  anxious  that  your
 image  remains  before  us  us  impartial.

 MR.  SPEAKER:  If  you  to  judge  me.  |
 ean  never  be  impurtial.

 SHRI  JYOTIRMOY  BOSU:
 others  also;  in  fact  the  whole

 There  aie
 House.

 MR.  SPEAKER:  |  do  not  take  you  as
 representing  the  whole  Housc.

 SHRI  FYOTIRMOY  BOSU:  Am  I  not
 part  of  the  House?

 MR.  SPEAKER:  You
 not  a  part  of  the  House,

 are  sometimes

 SHRI  JYOTIRMOY  BOSU:  That  is  an
 indictment  which  can  invite  a  motion  of
 privilege.  I  am  here  sent  by  the  clecto-
 Tate  of  West  Bengal;  not  by  your  nomina-
 tion.  Let  us  come  back  to  the  business.
 1  have  written  to  you  day  before  yester-
 day,  asking  for  a  clarification  from  ihe
 Prime  Minister,  to  draw  the  attention  of
 the  House  to  the  fact  that  an  assuiance
 was  given  in  the  Consultative  Commitive
 for  the  Home  Ministry...  ((aterruptions)
 Sir,  you  do  not  allow  me  to  speak.  But  you
 allowed  Shri  Kalyansundaram  to  speak
 because  the  ruling  party  was  not  against
 it.  Now  you  want  to  shut  me  out.
 You  cannot  have  double  standards.

 MR,  SPEAKER:  May  I  request  you  to
 withdraw  those  words?  Every  time  you
 make  such  remarks...  (Jaterruptions),  1
 am  sorry,  I  am  not  going  to  allow  it  this
 time.  You  will  have  to  withdraw  it,

 SHRI  IYOTIRMOY  BOSU:
 withdraw  it.

 T  do  not
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 MR..  SPEAKER;  Every  time,  he  .casis

 aspersions  onthe  hair.  J  am;  not  going;
 to  tolerate  it  any  more,  Either  he  is
 going  to  withdraw  those  remarks  or  he
 will  have  to  withdraw  himself  from  ट
 House...  (Interruptions).  re

 SHRI  SHYAMNANDAN  MISHRA: ”
 If  you  do  pot  like  those  words,  you  can
 expunge  those  words.  You  can  do  that,
 although  it  is  not  proper  to  expunge  those
 words........  (Interruptions).

 MR.  SPEAKER:  Mr.  Jyotirmoy  Bosu,
 either  you  withdraw  those  words  or  you
 withdraw  from  the  House.

 SHRI  SHYAMNANDAN  MISHRA:
 I  rise  on  a  point  of  order.

 MR.  SPEAKER:
 unless  he  withdraws.

 No  point  of  order

 SHRI  JYOTIRMOY  BOSU:
 your  orders.  But  1  will  not
 those  words...  (/nterruptions).

 IT  will  obey
 withdraw

 MR.  SPEAKER:
 the  House.

 You  withdraw  from

 SHRI  JYOTIRMOY  BOSU:  1  want  to
 put  it  on  record  that...  (interruptions).

 MR.  SPEAKER:  No  please.  I  have
 taken  objection  to  the  words  which  I
 heard  and  which  the  whole  House  heard.
 Either  you  withdraw  those  words  or  you
 withdraw  from  the  House.

 SHRI  JYOTIRMOY  BOSU:  Kindly
 give  me  a  hearing.

 MR.  SPEAKER:  I  am  not  going  to
 hear  you  unless  you  withdraw  those  words.

 SHRI  SHYAMNANDAN  MISHRA:
 On  a  point  of  order,  Sir.

 MR.  SPEAKER:  I  am  not  going  to
 allow  it  unless  he  withdraws...  (/nterrup-
 tions).  Order,  order.  Everytime  he  does
 it.

 I  cannot  ve  cowed  down  like  that.  1
 cannot  tolerate  it.

 त्र
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 SHRI  SHYAMNANDAN  MISHRA:
 Can  you  ‘ucny.  me  tHe  ‘right  to  ‘raise:  a
 point  of  order?  1:  want  to  ‘raise  a  point
 of  order,  Piease  hear  me  aad  then  you
 give  your  ruling.

 MR.  SPEAKER:
 SHRI  SHYAMNANDAN  MISHRA:

 Please  hear  me  first.

 MR.  SPEAKER:  1  have  the  right  to
 ask  you,  vn  what  matter.

 On  what?

 SHRI  SHYAMNANDAN  MISHRA:
 Please  hear  me.

 SHRI  VASANT
 he  supporls  him... .

 SATHE:  Everytime,
 Cinterruptions  ye

 SHRI  SHYAMNANDAN  MISHRA:
 You  allow  mg  to  raise  a  point  of  order.
 Otherwise,  it  is  autocracy...  (/ntferrup-
 fons),

 MR,  SPEAKER:
 10  please  keep  calm?
 point  of  order.

 SHRI  JYOTIRMOY  BOSU:  Mr.
 Mishra  wants  10  make  a  submission  on
 “doubly  stundards”.  1  want  to  hear  him

 May  I  request  you
 Let  me  listen  to  his

 before  1  go  out.  We  all  will  go  out.
 interruptions).  2

 औ  अली  भूषण  (दक्षिण  दिल्ली)
 मिश्रा  जी  हमेशा  गलत  आत  को  सपोर्ट  करते

 हैं।  (व्यवधान)  .

 औ  इदमनन्यन  मिन  :  इसमें  गलत  सही

 की  बात  नहीं  है.  ओलिवर  की  बात  है

 (व्यवधान)
 आओ जां बत  घोटे  (नागपुर)

 नन्दन  मिश्र  जी  का  प्वाइंट  अब  ताईर  ले

 लिया  गया  है,  पहने  उनको  बोलने  दीजिये  और

 फिर  मु  को  बोलने  दीजिये  tw.

 (यवान)
 SHRI  K.  WN.  TIWARY  =  (Bettiah):

 The  language  that  my  hen.  friend  has
 used  is  not  good.  He  must  withdraw  It.
 My  request  to  him  is  that  he  must  with-
 draw  those  words.
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 SHRI  SHYAMNANDAN  MISHRA:
 My  humble  submission  vi  “fat,  in.  gh: matter  of  use  of  words  in  this  House,  thers, are  certain  well-laid  conventions  and  rules.
 We  have  to  go  by  those  conventions,  and, rules:  otberwise,..it  would  be  difficult’  to
 regulate  the  proceedings  of  the  House.  Inv
 the  past  whenever  such  words—and  प
 must  make  it  clear  that  so  far  as  we  are
 concerned  we  do  not  want  any  harsh  ‘or
 impolitic  words  té  be  used  against  ths
 Chair,  although  it  has  been  our  great  re-
 ‘eret,  that  the  Chair  has  not  been  that  de-
 ferertial  to  the  members,..Uerruptions).

 AN  HON.  MEMBER:  You  should  with
 draw  those  words....  (Interruptions),

 MR.  SPEAKER:  Well,  I  am  very  sorry,
 1  am  not  going  to  allow  a  debate  on  this.
 You-are  on  a  point  of  order...  Unterrip-
 fiens),

 att  श्याम  नन्दन  मिर :  आप  प्रोटेक्ट  नहीं

 करते हैं  a  हम  कितनी  सीधी  अदी  बात
 कहते  हैं  |

 अध्यक्ष  महोदय:  कैसे  करें।
 (व्यवधान)

 श्री  एस०  Co  मोम  (आऔनगर)
 यह  क्या  आल  इंडिया  कांग्रेस  कमेटी  का

 (स्वान)
 SHRI  SHYAMNANDAN  MISHRA:

 My  humble  submission  is  that,  although
 we  do  not  want  any  harsh  words  to  be
 used  aguinst  the  Chair,  we  would  like  the
 Chair...  (Interruption).

 दफ्तर  है?

 आ  जांबवंत घंटे  :  यहां  पर  शशि  भूषण
 जी  ने  शमीम  आह्वय  को  एक  बात  कही  कि
 आपको  शर्म  नहीं  आनी  है  तो  क्या  “शर्म”

 शब्द  पार्लमेन्टरी  है  ?

 अध्यक्ष  महोदय  :  मैंने  आप  से  सुनी है।

 इस  शोरगुल  में  मैं  कुछ  नहीं  सुन  सका  de

 (स्पक्थाम)  .
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 “SHRI  SHYAMNANDAN  MISHRA:
 My  submission  is  that  there  are  rules  re-
 gulating  our  conduct  in  relation  to  the
 Chair  and  there  are  also  rules,  if  not
 clearly  expressed  rules,  implied  rules,  for
 the  conduct  of  the  Chair...  (dnterruption)

 MR.  SPEAKER:  Members  should
 come  to  the  rescue  of  the  Chair  and  not
 always  try  to  instigate.

 SHRI  SHYAMNANDAN  MISHRA:  उ
 have  not  yet  come  to  the  point.  In  the
 past...  (Interruptions)  There  will  be  only
 continuous  uproar  in  the  House,  if  you
 allow  some  persons  to  interfere....

 MR.  SPEAKER:  You  are  making  a
 regular  speech.

 SHRI  SHYAMNANDAN  MISHRA:  I
 am  coming  to  the  point.  In  the  past
 whenever  it  had  not  been  your  pleasure  to
 ‘approve  of  the  use  of  certain  words  and
 the  members  had  not  at  your  behest,
 withdrawn  those  words,  you  had  been
 pleased  to  expunge  those  words;  the  action
 taken  in  support,  of  that  disapproval  had
 not  gone  beyond  that  point.  In  this
 particular  case  regarding  Mr.  Bansilal,
 you  were  trying  to  shut  out  the  Member,
 whereas  in  the  case  of  Tamilnadu  you
 were  permitting  Mr.  Kalyanasundaram  to
 speak.  That  is  my  submission.

 SHRI  JYOTIRMOY  BOSU:  During
 last  session  you  allowed  the  privilege
 motion  which  was  not  at  all  admissible.
 Are  you  not  adopting  double  standards?

 MR.  SPEAKER:  I  am  not.  Certain
 words  are  hurled  at  each  other,  I  inter-
 vene;  I  say,  they  are  unparliamentary  and
 I  expunge  them.  But  this  gentleman
 comes  out  with  that  direct  aspersion  on
 the  Chair  every  time.  (Interruption)  If
 you'think  that  he  does  not  come  then  I  am
 very  sorry.  He  is  very  irresponsible  in
 his  remarks.  This  he  does,  every  time,  at
 every  stage.  “I  am  not  going  to  listen  to
 them  any  more.

 NOVEMBER  14,  1972  Assam  on  Language  244
 Issue  (CA)

 SHRI  JYOTIRMOY  BOSU:  I  have  a
 submission.  1  say,  in  allowing  Mr.
 Kalyanasundaram  and  in  disallowing  me
 to  say  what  I  wanted  to  say,  you  have
 adopted  double  standards.  This  is  not  the
 first  time.  You  are  trying  to  shield  the
 ruling  party.  You  are  shielding  corrupt
 Chief  Ministers  which  have  been  the  sub-
 ject  matters  for  some  time.

 MR.  SPEAKER:  Yow’  are  still  persist-
 ing.  I  am  so  sorry.  You  must  withdraw
 from  the  House.  The  Opposition,  instead
 of  coming  to  the  Chair's  rescue.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  Sir,  is  it  unparliamentary  to
 say  ‘double  standards‘?

 MR.  SPEAKER:  It  is  a  direct  asper-
 sion  on  the  Chair.

 SHRI  DINEN  BHATTACHARYYA:
 No  question  of  aspersion.

 MR.  SPEAKER:  He  was  given  a  defi-
 nite  ruling.  I  wanted  to  hear  the  other
 Members.

 aft  जांबवंत  घोटे  :  अध्यक्ष  महोदय,
 मेरा  प्वाइंट आफ  आकर  है  ।  इस  सदन की
 कार्रवाई  चलाने  के  लिए  कुछ  नियम  बने

 हुए  हैं  और  उन  नियमों  के  अनुसार  सदन  की

 कार्रवाई  चलाने  का  अधिकार  आप  को  है  1

 लेकिन  यहां  होता  यह  है  कि  जब  यहां  किसी  भी
 माननीय  सदस्य  को  बोलने  का  मौका  मिलता
 है  और  वह  बोलना  शुरू  करते  हैं  तो  बीच  में
 दूसरे  सदस्य  उठ  पड़ते  हैं  और  उन  को  बोलने
 से  रोकते  हैं।  किसी  भी  सदस्य  को  बोलने  से
 रोकने  का  अधिकार  आप  को  है  ।  अगर  सदन
 का  कोई  भी  सदस्य  आप  के  अधिकार  को  छीन
 लेता  है  और  अपनी  रूलिंग  देना  शुरू  कर  देता
 है  तथा  सदस्यों  को  बोलने  से  रोकता  है  तो  यह
 बदकिस्मती  की  आत  &  1  आप  ने  इस  का  नमूना

 अभी  देखा
 ।

 श्री  कल्याण  सुन्दरम्  ने  यहां  पर
 तमिल  नाडु  के  सम्बन्ध  में  अपना  वक्तव्य

 देने  की  कोशिश की  ।  (व्यवधान)
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 अध्यक्ष  महोदय  :  अभी  तो  सुना  ही  नहीं
 कि  बह  क्या  कहना  चाहते  हैं  1

 आओ  ांबुबंत  घोटे  :  श्री  कल्याण  सुन्दरम
 ने  एक  विषय  को  रखने  की  कोशिश  की  t

 बजाय  इस  के  कि  आप  उन  को  रोकें  दूसरे
 सदस्य  खड़े  हुए  और  उन  को  बड़ी  बुरी  तरह  से
 रोका,  हाथ  घुमा  कर  रोका  |  उस  समय  आपने
 उन  को  पभ्ोटेक्ट नहीं  किया  t  (व्यवधान)
 किसी  को  बोलने  से  रोकने  का  और  सदन  की
 कार्रवाई  चलाने  का  अधिकार  आप  को  है  ।

 हम  सब  यहां  पर  स्पीकर  बने  कर  नहीं  बैठे
 हु  हैं:  इस  लिये  आप  को  ही  अपना  अधिकार
 इस्तेमाल  करना  चाहिए;  सदन  के  और

 सदस्यों  को  नहीं  ।  जब  यहां  पर  श्री  ज्योतिर्मय

 बसु  बोल  रहे  थे  या  श्री  कल्याण  सुंदरम्‌  बोल
 रहे  थे  तब  बजाय  इस  के  कि  आप  उन  को
 रोकें  हम  सबों  ने  उन  को  रोकना  शुरू  कर
 दिया  1  आप  ने  उन  को  प्रोटेक्शन  नहीं  दिया  |

 आप  को  जो  अधिकार  प्राप्त  हैं  उन  के  अनुसार
 आप  को  हम  लोगों  को  प्रोटेक्शन  करना  चाहिए
 आ  ज्योतिर्मय  बसु  की  बात  हुई,  श्री  कल्याण
 सुन्दरम  की  बात  हुई  ।  उन  की  हो  गई
 हमारी  होगी,  औ  शशि  भूषण  की  होगी  ।

 उन  को  प्रोटेक्ट  करने  का  अधिकार  आप  को
 प्राप्त  है  7  आप  उस  अधिकार  का  इस्तेमाल
 नहीं  करते  और  सदस्यों  को  प्रोटेक्ट  नहीं  करते,
 बल्कि  सदस्यों  की  आवाज  से  गुमराह हो
 जाते  हैं  |  जैसा  सदस्य  कहते  हैं  वैसा  डिसीजन
 देते  हैं,  डिसीजन  को  बार-बार  बदलते  2,
 यह  भी  हम  देखते  हैं।  जो  अधिकार  आप  को
 प्राप्त  है  उस  पर  आप  को  कायम  रहना
 चाहिए  आप  एक  रूलिंग  देते  हैं,  फिर  बदल
 देते  हैं  और  इसी  तरह  से  चलता  रहता  है  i

 आखिर  गह  पार्लियामेंट है  या  तमिल  नाडु

 असैम्बली  है?  आप  अपने  अधिकार  का  इस्तेमाल

 नहीं  करते  और  हाउस  को  प्रोटेक्ट  नहीं  करते,

 यह  भी  आप  के  ऊपर  मेरा  आरोप  है।
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 MR.  SPEAKER;  It  is  not  a  question  of
 any  point  of  order.  The  Member  has.
 been  persistently  defying  the  Chair.  He
 has  been  persistently  Very  aspersive.  On
 a  few  occassions  1  had  been  ignoring  it.
 But  it  is  becoming  very  difficult;  I  cannot
 ignore  it  this  time.  So,  all  that  I  said  was
 that  either  he  should  withdraw  from  the
 House.

 246.

 SHRI  JYOTIRMOY  BOSU:  I  do  not.
 MR.  SPEAKER:  Either  he  should

 withdraw  from  the  House,  or  if  he  is  not
 prepared,  I  shall  leave  it  to  the  House  to
 decide.

 SHRI  JYOTIRMOY  BOSU:  I  am  pre-
 pared  to  withdraw  from  the  House...

 SHRI  SAMAR  MUKHERJEE  (Haw
 rah):  He  being  a  Member  of  my  party,
 may  I  make  one  submission?  It  is  un-
 fortunate  that  you,  Sir,  have  taken  such
 ‘an  extreme  view  and  decision,  without
 entering  into  the  merit  of  the  issues....

 MB.  SPEAKER:  Does  he  mean  that
 when  there  is  an  aspersion,  I  should  con-
 sider  the  merits  about  it?

 SHRI  JYOTIRMOY  BOSU:  Keep  on
 suppressing  us.

 SHRI  SAMAR  MUKHERJEE:  This
 House  should  reflect  the  issues,  the  ebn-
 flicts  and  the  controversies  outside  and  in-
 side  the  House  through  the  Members.
 Naturally,  today,  a  situation  is  developing
 outside  in  such  a  wavy  that  what  is  created
 outside  finds  an  expression  in  some  of  the
 word  used  by  the  Members.  They  may
 be  strong  words,  but  in  today's  situation,
 if  this  becomes  the  interpretation  of  the
 Speaker  and  this  view  is  taken  by  the
 speaker,  I  am  sorry  to  say  that  I  do  not
 know  what  will  happen  in  this  House  in
 the  future  ण  in  the  days  to  come.
 (Interruptions)  व  say  it  here  that  if  Shri
 Jyotirmoy  Bosu  is  forced  to  go  out,  I
 declare  in  protest  to  the  order  of  the
 Speaker  that  we  shall  all  go  out  along  with
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 SHRI  5.  A.  SHAMIM:  May  1  make  5
 subniission?”  Let  us  stick.  to  the  Rules  of
 Procedure,  vnd  Jet  us  not  leave  it  to  the’
 mercy  of  JSYOTIRMOY  BOSU  or that  of
 anybody  clse.  The  point  ‘is.  that,  you,  Sir,
 are  authorised:  to  conduct  the  business  ef.
 the  House  under  cériain  rules.
 not  like  a  certain  expression,  you  ‘have

 and  that-is
 exactly  what  you  have  been  doing....
 the  powers  to  expunge  गो

 ca

 MR.  SPEAKER:  No,  no.  The  hon,
 Member  must  express  regret  for  it.  1  can
 expunge  it  in  the  case  of  ceri,  air  mild
 things,  but  not  in  the  case  of  pers‘st-
 habits;  I  cannot  do  ॥.  I  am  very  sorry;
 l-am  so  sorry.  (Interruptions).

 SHRI  5.  A.  SHAMIM:  If  you  are  going
 10  be  guided  by  the  noise  that  the  ruling
 party  is  going  to  make,  of  course,  we  are
 at  the  mercy  of  the  brute  majority.

 MR,  SPEAKER:  If  this  is  the  way  of
 the  minority,  then  God  help  it.  If  this
 is  the  way  the  minority  goes  about  and:
 blames  the  majority  for  it,  then  God  help
 it.

 SHRI  5.  A.  SHAMIM:  No  such  pre-
 cedent  should  be  allowed  to  be  created.

 MR.  SPEAKER:
 can  not  agree.

 ‘To  am  very  sorry.  उ

 ||
 SHRI  VASANT  'SATHE  (aisle:  He

 1  ‘guilty  of  disrespect  to  the  Chair.
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 श्री शंकर  -दिया  सि  चलते
 बार-बार  मानती  सदस्य  श्री  ज्योति  वसु

 ने  इसी  तरह  का  परिचय  दिया  है  और  उन्होंने
 वार-बार  इस  तरह  की  बातें  करके  सदन  की

 मर्यादा  को  भंग  किया  है  ।माल  मैं अपन  के

 सामने  यह  प्रस्ताव  रखता  हैं  कि  जो  उन्होंने जोने

 शायद  कहे हैं  या  तो  उनका  वह  वापिस  नें

 नहीं  नो  उन्हें  दो  दिन  के  निए  स

 निकाल  दिया  जाये

 दन से  बाहर

 शी  कष्यामनग्दन  मिश्र  मेरा  भी  कुछ

 कहना  है।  जिन  अलफाज़  का  इस्तेमान  उन्होंने
 किया  है,  उनको  अगर  आप  बुरा  मानत  हैं,

 हालांकि  एक  खास  परिस्थिति में

 (इंडरप्यांज) , .. .  .  आप  बिचार करें  कि

 आपने  उनके  बारे  में  कहा  कि  उनका  एक

 शब्द  भी  नहीं  जायेगा  रिकार्ड  में  ।  लेविन

 आय  ने  वही  चीज़  श्री  कल्याण  सुन्दरम  के
 बारे  में  नहीं  कही.  .(ईटरण्णंण)
 जब  आपने  सुन  लिया  और  सुनने  के  बाद  भी

 कुछ  नहीं  कहा  तो  मेरा  बहुत  ही  विनस
 निवेदन  है  कि  हम  लोगों  को  भी  यह  ज़रा
 अखरा ।

 झ पके  महू वय  :  श्री  कल्याण  सुन्दरम

 के  बोलने से  पहले  ही  इतना  शोर  मच  गया

 डी  एम  के  की  तरफ  से  कि  मुझ  तक  कोई

 बात  नहीं  पहुंची  ।  लेकिन  मैंने  रूलिंग  दिया

 दा  है  कि  स्टेट  मैट  जो  हैं,

 within  the.  Assemblies  or  within  th:
 purview  of  the  Chief  Ministers,  they  can
 not  come  in  this  House.  I  am  not  pre-
 pafed  to  Tisten  to  such  far-  fetched  argu-
 ments.  . oS
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 भी  यामनन्वन  मित्र : :  उनको
 जिस

 आने  हुए  आपने  बोसे  अनुमति दे  दी

 It  told  him  he’  could
 You  could  ask  him.

 “MR,  SPEAKER:
 raise  this  question.

 आऔओदयोमनन्दन  मिर  विना  जाने  हुए  1

 Have  you  dome  that  in  the  past?

 MR.  SPEAKER:  Even  earlier;  he  was
 told  that  he  could  not  raise  this  question.

 धरन  बिहारी  वाजपयी  (ग्वालियर) :
 मेरा  निवेदन  है  कि  तथ्यों  के  बारे  में  कोई
 विवाद  नहीं  होनी  चाहिए :  अब  श्री  कल्याण

 सुन्दरम  खड़े  हुए  तो  उन्होंने  कहा  कि  वह

 इजाजत  से.  खड़े  हो  रहे  हैं  -  उन्होंने
 आपको पहले  चिट्ठी  लिख  कर  भेजी.

 me  अध्यक्ष महोदय  उन्होंने  मु  केहा  कि

 af  ि  ्
 ज

 सजना  हकों  कह
 मैरा  फिर

 भी  यही
 लिंग  होगा  कि  यह  स्टेट

 मैटर  है  1

 fa  ओ  अट्  बिहारी  अरियो  :  आपकी

 :  इजाजत  से  वह  जीले।

 अक्ष  महोदय:  इजाज़त  का  मौका  ही
 नहीं  आया  ।

 भी  भटक  फिशरी  वाजपेयी  :  बोलने  की
 “इजाजत  दी  a

 यक्ष  महोदय  :  जैसे  इनको  सुना  कि
 -आप  क्या  कहना  चाहने  हैं  इन्होंने  भी  यही

 प्वाइन्ट  रेज  किया  जिसकी  मैंने  इजाजत
 नहीं  दी  1  मि

 ed  Tr fable
 That  does  not  mean  that  he  could  as-

 cperse:  on  the  Chair.  You  can  bing  up  a
 i.matter  by  submission  but  not  be  aspersive

 on  the  Chair.  I  am  not  prepared  to
 tolorate  it.
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 THE  MINISTER.  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAI  BAHADUR):
 May  I  make  a  submission?

 SHRI  INDRAJ  GUPTA  (Alipore):
 Shri  Kalyanasundaiam,  Deputy  Leader
 ef  our,G.oup,  is.  involved  in.  this  matier, i  am  frail  Iwas  absent  for  a  short  while
 when  this  mattter  came  up.  because  |
 had  some  other  work...  What,  I  have
 unJerstood  is  this.  Shri  Kalyanasundaram
 had  himself  ‘told  me  that  he  had  been,  to
 sce  you  in  your  Chamber  and  you  had
 told  him  that  you  were  not  going  to  give him  ‘permission  to  taise  this  matter.’

 MR.  SPEAKER:  Right.  at  *

 "SHRI  INDRAJIT  GUPTA:  Ii’  ts’  open
 10  any  member,  even  after  having  ‘tdtkcd
 to  you  and  having  learnt  that  you  are  nol
 willing  to  give  him

 permission,  10  raise
 bl  here.....,

 ‘MR,  SPEAKER:  He  did  the  same.

 SHRI  INDRAJIT  GUPTA:....  in.
 That

 is  happening’  every  Way  here.  But  1  do
 not  know if  Shri  Jyourmoy  Bosu  had  also
 dene  the  same.  He  had  also  written  to
 you...

 SHRI  IYOTIRMOY  BOSU:  On  two
 days.  1

 MR.  SPEAKER:  I  am  not  accepting
 that.  alll  ब

 SHRI  INDRAJIT  GUPTA:  ॥  both
 cases,  of  Shri  Jyotirmoy  Bosu  and  Shri
 Kalyanasundaram,  if  I  understood  you
 aright,  you  told  them  that  you  were  not
 Prepared  to  allow  them  to  raise  the  mat-
 ter,  Now  it  is  being  alleged  hee  by
 some.  friends  on  this  side  that  you  had
 yourself  allowed’  Shri  Kalyanasondaram  to

 et  up.  and  speak,  (Interruptions).  !
 wanted  to  seek  a  clarification  from  you.
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 MR.  SPEAKER:  Even  in  spite  of  that,
 whatever  be  the  merits  of  this,  this  can  be
 brought  to  my  notice  by  a  regular  sub-
 mission,  not  by  an  aspersion  on  me.  That
 is  very  bad.  Shri  Vajpayee  had  come  to
 me.  I  said  ‘You  cannot  bring  a  State
 matter’.  He  said  the  position  is  that
 Shri  Jyotirmoy  Bosu  had  said  there  were
 certain  charges  ‘against  Shrj  Bansi  Lal
 which  were  submitted  to  the  President...

 SHRI  JYOTIRMOY  BOSU:  And  आ
 assurance  was  given  by  the  Prime  Minis-
 ter.

 MR.  SPEAKER:  Shri  Kalyanasundaram
 said  that  the  Assemly  in  Tamil  Nadu  is
 made  defunct.  न

 SHRI  SHYAMNANDAN
 ‘That  ‘s  not  the  point.

 MISHRA:

 MR.  SPEAKER:  I  toki  him  this  is  not
 the  forum  to  discuss  any  Speaker's  con-
 duct  or  whatever  happens  in  any  State.
 Shri  Vajpayee  was  also  there.  He  said
 he  was  raising  the  issue  in  Tamil  Nadu
 on  a  different  stand,  that  there  is  failure
 of  the  constitutional  procedure  or  Consti-
 tution  there.  Now  there  is  a  tremendous
 difference  between  the  two.  My  ruling
 was  that  in  regard  to  day-to-day  adminis-
 tration  of  Assemblies  or  Governments  or
 Chief  Ministers,  we  are  not  competent,
 according  to  the  Constitution  and  the
 rules,  10  discuss  these  matters  in  this
 House.  But  so  far  as  the  failure  of  the
 Constitution  is  concerned,  I  can  consider
 it.  On  that  I  can  allow  a  discussion  only
 after  I  am  convinced  that  there  has  been
 a  failure  of  the  Constitution.

 This  is  what  Shri  Vajpayee  told  ‘me.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 ‘But  you  did  not  allow  me.

 MR.  SPEAKER:  If  you  want  to  inter-
 connect  all  these  and  ask  why  Shri  Jyotir-
 moy  was  not  allowed  in  regard  to  the
 Bansi  Lal  matter  and  why  Shri  Kalyana-

 daram  was  allowed,  I  am  not  in  agree-
 ment  with  these  observations,  I  take  the
 observation  made  against  me  as  a  direct

 NOVEMBER  14,  1972  Assam  on  Language
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 aspersion,  a  planned,  coercive  movement.
 I  am  not  prepared  to  stand  it  any  more.
 I  stood  it  last  session,
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 SHRI  S.  A.  SHAMIM:  Why  not  stand
 it  now  also?

 MR.  SPEAKER:  I
 sing  it  earlier,
 my  pati

 have  been  witnes-
 I  was  patient.  But  now

 is  also  exh  a

 SHRI  VASANT  SATHE:  Now  there  is
 Motion  before  the  House.

 MR.  SPEAKER:  He  must  withdraw
 his  words  or  withdraw  from  the:  House.

 SHRI  JYOTIRMOY  BOSU:  Allow  me
 to  say  something.

 MR.  SPEAKER:  No  explanation  now.
 1  have  heard  him.

 SHRI  PILOO  MODY:  I  know  certain
 things  tend  to  rub  people  the  wrong  way
 round.  All  of  us  are  guilty  of  it.  AL
 ef  us  are  guilty  of  using  language  which
 perhaps  in  better  days  would  not  have
 been  used  in  this  House,  But  as  the
 Prime  Minister  was  fond  of  saying,  things
 are  happening  today  all  over  the  world
 including  in  this  country  which  require  a
 ceriain  revision  of  thinking  not  only  in
 the  procedures  of  the  House  but  also....
 (Interruptions),

 AN  HON.  MEMBER:  Is  he  on  a  point
 of  order?

 SHRI  PILOO  MODY:  There  is  no
 point  of  order.  I  do  not  want  him  to
 ask,  because  he  is  not  in  the  Chair.

 Therefore,  I  entreat  you  to  please  over-
 look  this  incident,

 MR.  SPEAKER:  Why  not  entreat  him?
 SHRI  PILOO  MODY:  I  will.

 He  is.  not  in  the  Chair,  I  cannot  en-
 treat  him.  If  he  is  outside,  I  will  entreat
 him  also.
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 14.00  hrs,
 MR.  SPEAKER:  I  have  asked  him  to

 go  outside.

 SHRI  PILOO  MODY:  I  entreat  you  to
 take  a  broadminded  view  of  this.

 MR.  SPEAKER:  I  have  taken  a  broad-
 minded  view  in  two  sessions.  This  is  the
 third  session.  He  has  fallen  into  a  habit
 like  this,  (Jnterruption).

 Please  sit  down.

 SHRI  PILOO  MODY:  By  interrupting
 me,  you  have  deprived  me  of  telling  you
 what  I  wanted  to  say.

 MR,  SPEAKER:  I  thought  you  had
 finished.

 SHRI  PILOO  MODY:  I  wanted  to
 entreat  with  you  to  take  a  broadminded
 view  of  this,  in  view  of  the  overall  pic-
 ture  of  the  country  and  the  nation  and
 Parliament.....

 SHRI  VASANT  SATHE:  So,  he  can
 go  on  abusing  him  every  day?

 SHRI  PILOO  MODY:  Because,  Sir,
 Indian  democracy  is  perilously  perched...

 MR.  SPEAKER:  Please  sit  down.

 SHRI  PILOO  MODY:  Part  of  the
 trouble  is  that  the  interruptions  are  made
 by  yourself,  Sir.

 MR.  SPEAKER:  You  are  sermonising
 and  admonishing  at  the  same  time.

 SHRI  PILOO  MODY:  It  is  not  possible
 for  me  to  say....

 MR.  SPEAKER:  You  have  said
 enough.

 SHRI  PILOO  MODY:  I  have  not
 finished  what  व  wanted  to  say,  Indan
 democracy  is  perilously  perched  because
 of  the  fait  that  there  is  a  vast  majority.
 of  people  here,  all  belonging  to  one
 party  (Interruption)  and  because
 the  Opposition  is  so  minisoule  and  be-
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 cause  jt  does  not  have  the  opportunity
 to  raise  issues  as  and  when  it  wants  to.
 It  is  for  this  reason  that  tempers  are  likely
 to  get  frayed  and  it  is  for  this  reason  that
 1  have  said  that  you  should  take  a  broad-
 minded  view  on  this  subject,  instead  of
 allowing  a  brute  majority  to  have  its  sway
 in  a  House  like  this,

 MR.  SPEAKER:  Please  sit  down.  He
 ig  advising  me  that  whatever  be  the  in-

 the sults  and  intimidations,  in  view  of
 broader  interests  of  democracy,  J  should
 go  on  swallowing.  What  is  this?  This
 is  your  advice.  I  would  swallow  it  once,
 twice,  but  not  in  all  the  sessions,

 SHRI  RAJ  BAHADUR:  Sir,  may  I
 say  a  few  words?  We  are  confronted
 with  a  situation  where  the  Chair  has  been
 accused  of  double  standards;  I  think  we
 all  agree  that  the  Chair  cannot  function
 properly  unless  and  until  its  prestige  and
 dignity  and  impartiality  are  acknowledged
 on  all  hands.  IJ  am  sure  my  friends  in
 the  Opposition  will  bear  with  me  that  we
 cannot  accuse  the  Chair  of  double  stand-
 ards.  We  cannot  call  the  Chair  like  that.
 We  cannot  be  a  party  to  it;  we  cannot
 tolerate  it.  If  it  was  the  first  occasion
 when  Mr.  Jyotirmoy  Bosu  has  behaved
 as  he  has  done  today,  we  could  have  taken
 the  advice  of  a  broad-bodied  member,  for
 taking  a  broadminded  view.  But  it  so
 happens  that  the  hon.  Member  hag  re-
 peated it.  You,  Sir,  have  already  asked
 him  either  to  withdraw  his  words  or  to
 withdraw  from  the  House.  This  is  the
 minimum  with  which  he  has  to  comply.
 Otherwise,  we  shall  be  forced,  much
 against  our  will,  to  request  you  to  name
 him.  I  would  still  appeal  to  my  hon.
 friends  in  the  Opposition  to  kindly  ap:
 preciate  this.  If  democracy  has  to  be
 run  in  an  orderly  manner,  it  can  be  run
 only  if  you  give  due  respect  and  due
 consideration  to  the  wishes,  the  opinions,
 the  views,  the  decisions  and  the  rulings
 of  the  Chair.

 SHRI  SHYAMNANDAN  MISHRA:
 Sir,  I  rise  to  oppose  this.
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 आओ  जांबवंत  घोटे  :  संसद  कार्य  मंत्री
 * सदन  की  हालत  और  बिगाड  रेहे  हैं  ।  वह

 :  कल  सेब  को  निकाल  देंगे  ।  अध्यक्ष  महोदय
 अगर  ऐसा  मोशन  आता  है,  तो  नतीजा  ठीक

 नहीं  होगा  1

 SHRI  SHYAMNANDAN  MISHRA:
 1  view  of  the  practices  followed  consis-

 ,  tently  in  the  House.  and  the  departure
 in  this  partichilar  case...  .

 MR.  SPEAKER:  There  was  never  a
 depa.ture.  When  the  Chair  was  insulted,

 was  never  a  departure.  (/arerrup-
 tion).  In  the  case  of  one  unparliamentary

 “word,  it  has  been  expunged.  But  in  the
 ease  of  intimidation,  so  far  25 1  have
 been  in  the  Chair,  they  have  never  been

 expunged.

 SHRI  RAJ  BAHADUR;  I  have  not
 made  any  motion,  I  appeal  to  him  that
 be  should  withdraw  his  remarks  in  the
 interests  of  our  democracy  and  the  dig-
 nity  of  the  Chair.  I  only  appeal  to  him.

 at  have  not  made  a  motion  naming  Mr.
 Bosu.  I  appeal  to  Mr.  Bosu  to  withdraw
 his  words  and  not  to  accuse  the  Chair  of
 double  standards.  1  appeal  to  Mr.
 Samar  Mukeijee  and  all  the  gentlemen
 there  to  help  us  in  maintaining  the  dignity
 of  the  Chair  and  decorum  in  the  House.

 sit  एस०  एम०  बनर्जी  (कानपुर)  :
 अध्यक्ष  महोदय,  सदन  का  हर  एक  मेम्बर  यह
 महसूस  करता  है  कि  यहां  पर  कोई  ऐ  शब्द

 इस्तेमाल  न  किया  जाये,  जिस  से  आप  का
 .  अपमान हो  और  मैं  समझता  हूँ  कि  किसी
 «मेम्बर  का  ऐसा  इरादा  भी  नहीं  है  ।  मैं

 “आप  से  रिक्वेस्ट  करना  चाहना  हैं  कि  आज

 नेहरू  जी  का  जन्म-दिन  है,  आअ  वाल-दिवस
 है,  इस  लिए  अगर  आज  हम  लोगों  से  कोई

 बैंसी  जैसी  गलती भी  हो  आये,  तो  आप
 बालक  समझ  कर  माफ़ कर  दीजिये  t
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 SHRI  SAMAR  GUHA  (Contai):  1
 want  to  make  one  submission  iv  ycu.
 Our  lunch  time  is  over  by  an  hour.  and
 may  I-  request:  yon  19  adjourn  the  House?
 Let  us  take  up.....,

 MR.  SPEAKER:  I
 for  that.

 am  not  prepared

 PROF.  MADHU
 (Rajapur):  1  am  on  a  procedural  point
 and  it  is  mot  related  .only  to  what
 Shri  Bosu  has  said.  In  this  House  cer-
 tain  events  have’  been  taking  place’  and
 one  such  incident  was  this—Shri  Piloo
 Mody  was  putting  a  pendant...  (iterrup-
 tions),  All  problems  are  related—anticipat-
 ing  that  such  protests  would  be  recorded
 in  the  House.  That  is  one  way  in  which
 he  wanted  to  record  his  protest.  Some
 of  us  who  are  sympathetic  neither  to  CIA
 nor  the  KGB  -feel  very  much  perturbed

 ‘by  statement  made  on  the  floor  of  the
 Howse  and  outside  and  we  had  given  coll
 attention  notices.  I  myself  had  given  a
 call  attention  notice  demanding  a  thread-
 bare  discussion.  of  allegatiors  made  in
 connection  with  the  CIA,  Some’  other
 persons  had  given  notices  about  Shri
 Bansi  Lal.

 DANDAVATE

 MR.  SPEAKER:  It  is  not  a  question  of
 allowing  or  disallowing  motions.

 PROF,  MADHU.  DANDAVATE;  If
 you  say.  I  do  not  want  to  listen  to  you,  I

 ‘shall  resume  my  seat.  On  a  number  of
 occasions  tempers  were  lost.

 MR.  SPEAKER:  It  is  not  like  that;  it  is
 a  persistent  and  deliberate  attitude  he  is
 adopting.  I  have  been  all  the  time  re-
 questing  him  not  to  do  it.  °

 SHRI  JYOTIRMOY.  BOSU:  Sir,  on  a
 point  of  order,

 PROF.  MADHU  DANDAVATE:  May
 I  complete  my  statement.  We  also  feel
 an  the  side  of  the  Opposition  that  no  re-
 mark  should  be  passed  that  would  mean
 aspersion.  What  really  Shri  Jyotirmoy
 Bosu  and  many  of  us  feel  is  that  uniform
 standards  should  be  followed.  We  are  not
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 casting  aspersions; we we  only  demand  that
 there  should

 ba  mniferm*  standards,

 Mr.  SPEAKER:  Is  there  no  ~ uniform
 standard  7  I  have  already  explained  it.

 SHRI  RAJ  BAHADUR;  How  can  he
 say  ‘that  there  is  lack  of  uniform  stand-
 ard?  Should  they  be  treated  im  one  way
 and  should  we  be  treated  in  a  different
 way  and  then  it  would  be  a  uniform
 standard.

 ‘SHRI  JYOTIRMOY  803:  I  am  the
 subject-matter  of  the  dispute  here  and
 kindly  allow  me  to  make  a  submission.

 MR.  SPEAKER:  Tell  me  whether  you
 are  prepared  to  withdraw  or  not.  Do
 not  divert  the  issue.  Are  you  going
 to  accept  my  request  that  you  should
 withdraw  from  the  House  or  withdraw
 these  words?

 SHRI  JSYOTIRMOY  BOSU:  It  is  like
 asking  the  question.  When  -did  you  stop
 beating  your  wife?  1  cannot  reply  to  that,
 I  can  make  a  statement.

 MR.  SPEAKER:  No.

 He  is  repeatedly  doing  it.  Do  you
 accept  my  request  to  withdraw  those
 words?

 SHRI  JYOTIRMOY  BOSU:  I  do  not,
 because  that  reflects  my  mind.  I  do  not
 hide  it,  Because  Mr.  Bansj  Lal’s  case  is
 before  the  Prime  Minister.....

 MR.  SPEAKER:  Daily  a  number  of
 motions  come  to  me.  I  accept  some  and
 I  do  not  accept  some.  Is  the  member
 whose  motion  I  do  not  accept  at  Liberty
 to  say  anything  he  likes?  So  far  as  this
 Practice  is  concerned.  IT  am  very  sorry
 Some  members  are  encouraging  it.  He
 could  meet  me  in  my  chamber  and
 convince  me  or  he  can  raise  it  in  the
 House  but  not  cast  aspersion  on  the
 Chair,  I  have  been  ignoring  it  on  a  num-
 ber  of  occasions,  but  there  is  a  limit  to  my
 Patience.  He  dots  not  withdraw  from

 2379  LS.—9.
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 the  House.
 MA  2

 seein  to  sy
 Lead  law  to  wine...

 ae

 “SHRI  SHYAMNANDAN  MISHRA: Please  ask  your  Secretariat  to  find  out
 how  many  times  these  words  “double

 MR.  SPEAKER:  I  also  know  what  you
 mean,

 att  अटल  बिहारी  वाजपेयी  :  मैं  समझता

 हूं  कि  सदन  में  आज  जो  कुछ  कार्यवाही  हो
 रही  है,  वह  अखबार  में  जायगी,  उस  से  कोई

 गलतफहमी  पैदा  न  हो,  इस  लिये  आप  इस  बात

 को  साफ  कर  दें  कि  श्री  ज्योतिर्मय  बसु  को

 आपने  श्री  बंसी  लाल  का  मामला  उठाने  की

 इजाज़त  क्यों  नहीं  दी  ।  मैं  उस  समय  आप  के

 कमरे  में  था  और  मुन्ने  मालूम  है  कि  श्री  ज्योतिर्मय
 सुने.  (व्यवधान)  देखिये,

 अध्यक्ष  महोदय,  यह  बोलने  नहीं  दे  रहैं

 तगसा  तही है  झाड़ने

 डी०  एम०  Ho  के  खिलाफ़...

 अध्यक्ष  महोदय  :  आप  के  सामने बात
 हुई थी

 ी  अटल  बिहारी  वाजपयी: आज  यह

 धारणा  पैदा  हो  रही  है  कि  आप  ने  डी०  एम०
 के०  के  खिलाफ़  'भ्रष्टाचार  के  आरोपों  का

 उल्लेख  होने  दिया,  लेकिन  बंसी  लाल  के

 खिलाफ़  नहीं  होने  दिया  ।  भ्रष्टाचार  भ्रष्टाचार

 है,  चाहे  किसी  के  खिलाफ़  हो.  .  .

 अध्यक्ष  महोदय  :  ऐसी  बात  नहीं  है  t

 ra  ace  बिहारी  बाजपेयी:  जव  आपने

 “श्री  कल्याण  सुन्दरम को  इजाज़त  दी  तो

 उन्होंने  डी  एम०  Fo  सरकार  का  मामला

 उठाया...
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 :

 thing  internal  is  concerned,  it  cannot  be  डबल  स्टैण्ड  की  बात  कह  रहा  था  नन
 raised.  But  you  said  it  is  a  constitutional
 failure.

 MR,  SPEAKER:  Whatever  it  be,  you
 a  are  बिहारी  वाजपेयी:  मेरा  मामला  can  bring  it  to  my  notice.  But  you  have

 wert  था,  लेकिन  आप  ने  उन  को  भी  इजाजत  ०  गंदी  to  be  aspersive  on  the  chair.

 दी  ।  श्री  ज्योतिर्मय  बसु  को  इस  लिये  इजाजत

 आधार  बनाया  था-कॉंग्रेस  पालियमिनद्री  नीभरलबिरारो  वाज ये गो
 :  मैं

 मानता

 पार्टी  की  मीटिंग,  अधीन  मंत्री  जी  दवारा  ककी
 कि

 कोई  एसपर्शन  की  बात  नहीं  करनी
 गई  किसी  बात  को  लेकर  ।  अध्यक्ष  जी,  आप  हटिए

 |
 लेकिन  आप  ने  अभी  देखा  कि  श्री

 कह  सकते  हैं  कि  प्रधान  मंत्री  जी  ने  को  श््डवते  जी  ने  “यूनीफार्म  स्टैण्ड”
 की

 बात

 सार्वजनिक  वक्तव्य  नहीं  दिया  था,  प्रेस  रिपोर्ट  कही  है।  इसी  लिये  मैं  निवेदन  करना  चाहता

 के  आधार  पर  आप  मामले  को  नहीं  उठा  हैं  कि  भ्रमर  कोई  एस पर शेन  है  तो  उसे  वापस  ले

 सकते-लेकिन ऐसा  आप  ने  नहीं  कहा।  सैक  हैं  और  अगर  न  लें
 तो

 कार्यवाही  में  से

 इस  से  यह  धारणा  पैदा  हुई  कि  बंसी  लाल  जी
 निकाल सकते  हैं  ।  मैं  एक  तीसरा  रास्ता

 की  रक्षा  की  जा  रही  हैऔर  डी०  एम०  के  के  अभा  रहा
 हूँ--करा

 सी  बात  को  तूल  मत
 खिलाफ़  भ्रष्टाचार  के  आरोपों  को  आगे  रखने  दीजिये ।  वह  पहले  क्या  करते रहे  हैं  आगे

 दिया  जा  रहा  है  1  मैं  जानता  हूं  कि  आप  यह  क्या  करते  रहेंगे--ऐसी  बात  नहीं  है।  आप

 नहीं  करना  चाहते, लेकिन  (व्यवधान) .  .
 इस  को  कार्यवाही  से  निकाल  दीजि  ये  1

 आ  राज  बहादुर:  अध्यक्ष  महोदय,  मैं

 बहुत  सम्मान  के  साथ  कहना  चाहता  हूं  कि  SHRI
 R.  S.  PANDEY:  We  do  not  agree

 बंसी  लाल  जी  के  मामले  के  बारे  में  यदि  वह
 Bm

 विधिवत  कोई  प्रशन  उठाना  चाहते  हैं  तो  उसे
 आप  अवश्य  कन् सी डर  करें,  हम  लोग  उस  में

 र  अकारण  ‘  ‘  were  an  ae

 ,गायक  नहीं  हैं  और  उस  से  डरते  नहीं  ae  के  pur  it  it  is  an  intimidation
 लेकिन  इस  समय  यह  सवाल  हमारे  सामने  oy  aspersion  against  the  Chair,  how  cam

 नहीं  है,  असल  सवाल  को  दूसरी  तरफ़  ले  जाया
 I  expunge  what  is  against  myself?  How

 जा  रहा  है।  डवल-स्टैण्ड  की  जो  वात  कही
 can  I  do  it?

 गई  है--वह  ठीक  है  या  नहीं  है,  ऐसे  एसपर्शन

 कौ  जो  बात  है,  उस  के  बारे  में  विचार  होना  कल्याण  सुन्दरम  जी  और  आप  की  जो  बात
 आमिए  1  बंसी  लाल  जी  का  मामला  आप  जब  है  और  बंसी  लाल  जी  का  जो  मामला  है,

 चाहें  लें  ।  मैंने  ,  .  (व्यवधान) .  .  .



 351  Désturbances  In

 SHRI  आ.  KALYANASUNDARAM:
 Since my  name  bas  been  used  several  times
 by  Shri  Vajpayee,  य  wam  to  clarify  one
 point.  n  we  discussed  this  question  in
 your  chamber,  Shri  Vajpayee  was  there.
 When  I  raised  the  general  situation  in
 Tamilnadu,  Shri  Vajpayee  raised  the  issue
 of  the  Assembly  being  adjourned  indefini-
 tely.  When  you  said  “how  can  we  discuss
 a  ruling  given  by  the  Speaker  of  an  Assem-
 bly?"  he  said  that  it  is  a  constitutional
 crisis  which  can  be  raised.  But  you  ex-
 pressly  told  us  that  the  general  situation
 in  Tamilnadu  cannot  be  raised;  you  did
 not  give  us  permission  to  do  that.  But
 when  I  found  Shri  Vajpayee  standing  up
 today  I  thought  he  was  going  to  raise  that
 point  about  the  adjournment  of  the
 Assembly;  otherwise,  I  would  not  have
 stood  up  and  raised  this  issue.

 SHRI  SHYAMNANDAN  MISHRA:
 May  IT  make  a  submission.....(Interrup-
 tions).

 SOME  HON.  MEMBERS:  We  want
 lunch,

 SHRI  WASANT  SATHE:  Is  he  with-
 drawing  his  words?

 SHRI  PILOO  MODY:  Are  you  going
 wa  have  a  debate.  Are  you  going  to  have
 य  debate  on  double  standards?  Please  do
 not  fall  into  the  trap.

 14.20  hrs,
 SUSPENSION  OF  MEMBER

 MR.  SPEAKER:  My  persistent  _re-
 uests  and  appeals  to  the  hon.  Member
 have  not  had  any  effect  on  him.  re  am
 very  sorry.  I  have  already  named  him:
 I  have  already  asked  him  either  to  with-
 draw  those  words  or  to  withdraw  from  the

 Ouse.

 आओ  जाबुबंत  घोटे  :  अध्यक्ष  महोदय
 आप  स्वन  की  कार्यवाही  चलाने  में  भसमर्य

 रहे  हैं।  किसी  की  भी  तकरीर भाप  नहीं

 रे  हैं.
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 छे  भाग्य  महोषय_भाप  दो  तीन  दफा
 अता  चुके  हैं।

 शो  आांबबंत  बोदे  :  मेरा  निवेदन  है  कि

 आप  पांच  मिनट  के  लिए  सदन  की  कार्यवाही

 स्थगित  करें  और  अपने  चेम्बर  में  हर  पार्टी

 के  लीडर  को  बुला  लें.  ...

 क
 अधिक  भोज्य  :  इम  से  तो  काम  नहीं

 चलेगा।

 उ  have  already  named  him;  I  have  al-
 ready  asked  him  either  to  withdraw  those
 words  or  to  withdraw  from  the  ‘House.
 Is  he  doing  it  or  not?

 SHRI  JYOTIRMOY  BOSU:  I  do  not
 withdraw  my  words  because  I  maintain  I
 have  reasons  to  say  what  I  have  said.
 This  is  a  very  serious  matter.  The  Home
 Minister  has  given  a  categorical  assur-
 ance  on  the  Bansi  Lal  corruption  case. .
 (Interruptions)  Therefore,  I  have  no  in

 tention  of  withdrawing  my  words.

 MR.  SPEAKER:  Is  he  not  withdrawing
 from  the  House  also?  ....(/néerruptions),

 SHRI  SAMAR  MUKHERJEE:  If  you
 insist,  all  will  withdraw,

 SHRI  RAJ  BAHADUR:  Sir,  in  view
 of  the  fact  that  you  have  named  the  hon.
 Member,  and  we  are  extremely  sorry  and
 1  appeal  to  my  friends  to  find  a  way  out..
 (Interruptions)  1  still  appeal  that  he
 should  be  persuaded.  It  is  a  question  of
 the  dignity  and  the  decorum  of  the  Chair
 and  ‘the  whole  House.  It  is  a  question  of
 their  own  respect  also.  Much  against  our
 will  we  are  compelled  to  move  the
 motion.  Since  you  have  already  named
 him,  I  move  this  motion  that  he  should
 be  suspended  for  at  least  two  days.


